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REFERENCE TO DEMANDS OF THE
YOUTH FEDERATION AND THE
STUDENT"S FEDERATION

SHRI JAGIJIT SINGH ANAND (Punjab):
Sir, more than 60,000 members of the Youth
Federation and the Student's Federation from
all over India have come—more 'than 10,000
from Punjab alone—to the Boat Club. They
have certain specific demands. I convey it
through you to the Leader of the House and
request that some Minister may go there to
receive their demands and to try to satisfy
them.

DISCUSSION UNDER RULE 176

Government Statement on ‘Samachar’

SHRI VITHAL GADGIL (Maharashtra) :
Sir, I rise to raise a discussion on the
statement made by Mr. Advani with regard to
'Samachar'.

Frankly, I was not surprised to read his
statement. If I may say so, it is a typically
Janata decision, a characteristic Janata
decision—indeed no decision at all. The
whole approach of the Janata Government
towards all problems is like this: what you
cannot build, destroy; what you cannot
pursue, give up; what you cannot improve,
abandon, turn back, retreat, don't move
forward. Therefore, whether it is the CSIR,
whether it is Planning Commission, or
whether it is 'Samachar’, the approach is
self-
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evident. The whole thrust of this Government
is towards status quo. The entire dynamism is
towards status quo ante. Therefore, I was not
surprised. There is another reason why I was
not surprised. It is consistent with a pattern. If
the RSS will not merge in the Janata Party, if
the Bhartiya Mazdoor Sangh will not merge
in the Hind Mazdoor Panchayat or the Hind
Mazdoor Sabha and if the Akhil Bhartiya
Vidyarthi Parishad will not merge with the
Yuva Janata, how can Hindustan Samachar
merge in 'Samachar'? Therefore, it is
consistent with the pattern. 1 was not
surprised. In a sense, it is a negative decision
or it is no decision at all. That is the approach
of the Government. Therefore, as I said. I was
not surprised to read his statement.

Now what is the statement? Sir, the text of
the statement must be read in the context of
the pledge, of the platform, of the manifesto
on which the Janata Party got elected. And
what was the commitment? The commitment
was that the Government will not interfere in
the media, in the newspapers, freedom of the
press and all the rest of it. The previous Gov-
ernment was criticised on the ground that if I
remember the words exactly, by arm-twisting,
by strong arm methods, it forced the four
news agencies to merge info a single agency
—the 'Samachar'. Now the same thing is
done. Of course, I concede it is done in a
subtle way, in a sweet reasonable way. Now
what does the statement say? "The
Government have accordingly decided to
inform that Government are in favour of
restoring the status quo ante". Now may I ask,
what has Government got to do with it? Why
inform them? If the previous Government was
wrong in interfering with the four news
agencies, what provoked the Government
even to inform since the Government has
nothing to do with the media, since it does not
want to interfere with the freedom of the
press? Why inform at all? What is the
necessity, what is the provoca-
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tion, what is the rationale? I shall tell you
presently, Sir, what is the rationale. What does
'inform' mean here? In the Ministry of
Information, 'inform' means 'direct'. Even
under this Government, the word 'inform',
means a writ, a decree, an order and a
direction. That is what 'inform' means. And
appropriately it is called the Ministry of
Information. Where they 'inform', they order a
particular thing to be done. And I am not
making any baseless statement. This is what
Mr. Advani's Ministry has now written to
'Samachar'—and I quote from a letter:

"With regard to the rates of subscription
payable by Akashvani and Doordarshan,
Government are aware of the problem and
recognise the need for finalising of rates
with the news agencies so as to bring them
on a rational basis."

The next sentences are important:

"This again is a question which now will
recognise cannot be settled before the news
agencies come into existence and enter into
contracts for their services with Akashvani
and Doordarshan. Appropriately, therefore,
this issue does not need to be linked up
with the immediate steps that are necessary
for the revival of the News Agencies".

The words are very significant. We are told
with a sweet reasonableness, "well, let them
decide what they like. But let them be
informed, 'you Johnnies, you better act
according to Government's wishes. You split
into four agencies; otherwise, there is the
question of rates payable by Akashvani and
Doordarshan™. I am reminded of a story. Sir,
the story of a henpecked husband. The story
goes that the God one day called all the
husbands in the world and made two
entrances at the Heaven. He said that those
who were henpecked should stand in one
queue and enter through one door and those
who were not henpecked, not dominated by
the wives, should stand in the other queue and
enter through the other door. And what did he
find? He found a long queue near the en-
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trance which was marked for henpecked
husbands and only one poor soul was standing
near the other door. Then the God asked:
"How is it that you are standing here alone?"
He said, "I am standing on the directive of my
wife"! So Mr. Advani wants to reduce the
Samachar to a henpecked husband and the
Samachar will proclaim to the world that they
take independent decisions, that they are the
bosses in the house with the permission of
their wives! This is what he wants the
Samachar to, be reduced to.

Mr. Vice-Chairman, if Mr. Advani and the
Janata Party were true to their claim I would
have expected him. as Mr. Kuldip Nayyar has
written in the Indian Express, to come forward
with the proposal that the five Divisions of the
Information and Broadcasting Ministry should
be dismantled and should go to the respective
autonomous Corporations or the Department
and the Information and Broadcasting Ministry
should not exist. I am not saying that Mr. Ad-
vani should be deprived of his job. He will get
some other Ministry. Therefore, I would have
expected that kind of approach if the
Government did not want to interfere in the
media and believed in the freedom of the
press. Therefore, the entire Ministry-of
Information and Broadcasting should be
dismantled. But that is not done. That is why I
say it is a negative, politically motivated
decision. I shall presently substantiate how.

Now, what is the problem? I shall not be
very long. I shall presently deal with the
approach. What is the problem and what are
the facts? I am not saying this as a Congress
Party man. In my humble view what is the
solution? The problem is this. The problem is
how to provide an impartial, comprehensive,
objective, efficient news service to the nation.
I think the basic decision any government
should take now is that this is a national
responsibility, a national obligation.. We are
not concerned with either the newspaper
proprictor or the working
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journalist. I am concerned more for the
reader—whether the reader in India will get a
comprehensive, impartial, balanced news
service. That is the problem. And how did the
Government deal with it?

It is claimed that the present Gov-ernment
is different from the earlier Government. All
that they first did was to appoint a Committee.
Sir, I have carefully gone through the Kuldip
Nayyar Committee report. In my limited
experience of public life I have never come
across a stranger Committee. 1 will presently
show some very shocking things.

There are 13 members, 3 dissenting notes, |
separate observation and, again, a note by the
Chairman. Now what is the Committee's idea
of a news agency? It is that a news agency
should mould public opinion. I would ask Mr.
Advani: Does he concede that it is the role of
a news agency to mould public opinion or is it
to provide objective news?

Then the Committee says that there is the
question about competition. And the entire
question of competition, Sir, is dismissed in
two sentences. The basic approach of the
Government is that there should be no
monopoly, that there should be competition.
And the whole problem is dealt with in two
sentences.

Then there are serious allegations.
I have never come across such allega
tions and such charges. Now the
dissenting note says, for example ---------------

SHRI HARSH DEO MALAVIYA (Uttar
Pradesh): By whom?

SHRI VITHAL GADGIL: Mr. Irani.
It makes serious allegations. It says:
"In the first place I regret that the
overwhelming evidence in favour of
two  competing news  agencies in
English language does not appear to

feature in this para of the report--------------- "
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So, evidence is ignored according to him.
Then there are many many interesting things.
In another context he says:

"In the first place, the evidence before us
was overwhelming that even those who
continued to subscribe to PTI alone after
the birth of UNI found that the existence of
UNI had spurred PTI to better service."

Therefore, according to the Dissenting Note,
overwhelming evidence was discarded.

Then again there is a serious charge, a
political charge in the context of Hindi:

"No evidence has been laid before us for
the simple reason that no evidence exists
that there is any case for a Hindi agency
and the matter has been settled."

And the next sentence is very significant:

"] am afraid, based on statements made
by politicians in authority today stressing
the role of Hindi in national affairs."

Therefore, the accusation is that the Report is
influenced by what political leaders of the
Janata Party in authority have stated with
regard to Hindi.

Then again there is a charge. And what is
the charge? The charge is, the whole Report is
based on "absence of proper reasoning and
argument, the straining after-effect and the
readiness to jump from inadequate premises to
unwarranted conclusions." More serious, Sir,
is this charge. "This recommendation is
unfair"—This la what Mr. Irani says—
"unwise, and I charge that it has been made
without any discussion."

Here is a Committee which goes against
overwhelming evidence, ignores evidence
and, without discussion, takes decisions. That
is the charge and it is most astounding. The
aston-
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[Shri Vithal Gadgil] ishing thing is a
further serious allegation, and it is at page 104:

"In the discussions at the last meeting
preceding the Draft Report, it was also
argued by the majority that place must be
found in the governing body of this agency
for as many as 9 of the 16 Indian languages
noted in the Constitution of our country.
The Draft Report as presented to me has all
these provisions carefully cut out."

Now, with the kind of allegations the Janata
members indulge in, I thought I was reading
allegations about the Emergency. Some
portions are cut out from the Draft Report.

And the crowing thing is this. This is what
the Chairman, Mr. Kuldip Nayyar, the great
champion of individual liberty, the great
champion of civil liberties, the great
champion of the freedom of the press says:

"Without disclosing any further evidence
given by Shri C. Raghavan and Shri V. P.
Ramachandra. I would only state that the
gist of it given in the Note of Dissent is
totally incorrect."

Mr. Advani should call for his ex
planation. Who is he? It is a Gov
ernment-appointed Committee.  He
refuses to disclose evidence. And the
Report is presented to wus, based on
the Chairman's refusal to  disclose
evidence. And now we are told demo
cracy 1is restored, secrecy is gone,
civil liberties are restored. And here
is the Chairman of a Government-
nominated Committee = who has the
check to say "I shall not disclose the
evidence." This is the approach.

Therefore, what was the reaction to the
Committee's Report and the Government
decision? I shall not give the details: they are
well known. But what is the reaction? Out of
the 13 members, Mr. Mankekar, Mr. Barpute,
Mr. Chakravarty and Mr. Munagekar— four
members—have opposed the Government
decision. Then distinguished
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journalists like—their names are too many—
Ramesh Thapar, Chanchal Sar-kar, CGK
Reddy, C. Raghavan, Abu Abraham—who is
an hon. Member of this House—and working
journalists have all opposed this decision. And
opposed in what terms? Very serious terms.
The Indian Federation of Working Journalists
says this:

"In the name of competition there will be
duplication now as had been the case before
frittering away the limited resources. As for
foreign coverage, the restoration of status
quo ante will further increase India's
dependence on  trans-national  news
agencies which the Government of India
had pledged to fight from Lima to
Colombo."

That is the criticism.

Then, again, a newspaper like the Free
Press Journal says—I will not read the whole
of it—that "the decision is uninformed,
illogical and detrimental to the national
interest". "In fact, the Government decision
seems to be calculated to make the four news
agencies, which will now take the place of
Samachar, much more dependent on the
Government than ever before." This is the
politics: to make the news agencies much
more dependent on the Government. And only
last week—on Friday—MTr. Mir-chandani's
article in the Sunday Statesman makes it clear
that the Government should provide finances
to restore the position of 1975. Therefore, it is
not a few lakhs but crores that will be
required. Again [ will explain the politics of it
when I come to the facts.

Now, what are the facts? I have stated the
problem; I have stated the reaction. The first
fact that one has to consider is the viability of
a news agency. In India there are about 300
districts. FIT, which was the largest agency,
could not cover more than 70 districts. And,
would you be surprised, Sir, that in my State
in Kolha-pur—which is a district place, which
is a politically important place, which
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is a university town—PTI had a unit and an
office which was manned by a mechanic! So
even PTI with its resources could not manage
it well. Therefore, the question is whether four
agencies will be viable or not. That is the
question the Government has to take into
consideration. In all democratic countries of
the world, except perhaps America, there is
only one news agency. I am not saying that
there should be one or four agencies. I am not
on that question. I am only enumerating the
facts. Then, again, do we have the resources to
finance four agencies? Can we afford it? If the
Government can afford it, very well. As I said,
it is a national obligation and a national
responsibility. I do not mind if the
Government is in a position to provide
finances to all news agencies provided certain
safeguards are there which I shall presently
pointed out.

Then about politics. About viability and
comprehensiveness I have mentioned. What is
the politics? Now there are four news
agencies, three of them politically neutral.
But, as everyone knows, Hindustan Samachar
was dominated by RSS people and persons of
that persuasion. I have from personal
experience found out that it is dominated by
RSS. Therefore, if that is a fact and if
objectivity is the test, one has to take into
consideration along with viability and
comprehensiveness the fact that Hindustan
Samachar is dominated by one organisation.
Indeed, as one journalist told me—I have not
met that gentleman; I do not wish to be
personal; but I am only quoting what he
said—that Mr. Baleshwar Agarwal is the
second Mohammad Yunus. Therefore, along
with comprehensiveness and viability, one has
to ensure objectivity. And the politics, as I see
it, particularly in view of Mr. Mirchandani's
statement is that the 1975 position should be
restored. That means, a lot of money will go to
the Hindustan Samachar.
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This is evident from Mr. Advani's statement
itself. "As some of the news agencies would
have undergone dislocation following their
merger, the Government should also consider
a nonrecurring grant being made available to
them so as to enbale them to make a fresh
start."

Therefore, I would like to have two
assurances from Mr. Advani. First, the
assistance to these news agencies— one or
four—will not depend on the sweet will of the
Government but there will be a scientific,
rational formula applicable, say, for 10 years,
during which period the Government will not
interfere, so that the Government cannot use
that as a lever for its political ends.
Secondly—and again Mr. Advani should not
misunderstand me; I do not want to be
personal—I have heard it said that very
quietly, in a subtle manner, each and every
Director of the four news agencies is told by
the Ministry of Information and Broadcasting
that it will be in his interest if he comes to the
conclusion or decision which the Government
expects him to.

I would be very happy if Mr. Advani
contradicts this and says that no Director has
seen him or the officials in the Ministry and
that no such advice has been given. I will
accept his word and will be happy. I am
apprehensive and it is being said that they are
being called and told to better take a decision
on a particular line. Therefore, these two
assurances I would like to have from him.

Then, lastly, as I said, I would make a few
humble suggestions of mine. As I said some
time back, I am not an expert in this field,
although a few years ago I worked as Sub-
Editor and Reporter in an English paper. That
was way back in 1950s. Mr. Advani has been
a journalist all along. I am conscious that I
have not made a deep study of these
problems. Nevertheless, as a citizen, I would
like to make a few suggestions. Whether there
should be one agency or four agencies is
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[Shri Vithal Gadgil] debtable in the context
of the financial resources of this country and
the rest of the problems. But, I would suggest
that, whether it is one, two, three or four
agencies, certain inbuilt safeguards should be
provided. In the first place, in the constitution
of the Board of Directors, the Government or
the big business or monopoly houses should
have no place. In the second place, we might
copy something from the French news agency
and provide for a kind of ambudsman for the
news agency, who will act as a sort of a
trustee, a public trustee, of objectivity, and
any complaint made to him or a number of
them, it may be a board, they will ensure that
independence and objectivity is maintained.

Then again, I would suggest that as far as
the finances are concerned, financial aid
should not depend upon the Government's
will. It must be decided on a formula on
certain basis. It should be a kind of an
automatic formula, say for the next ten years,
which will provide the basis for financial
assistance from the Government.

Then again, to ensure competition, if it is
one, two or three agencies, some machinery
can be provided for inbuilt competition. Or, if
there are four agencies, competition should be
encouraged. Let me make it very clear, al-
though I am a socialist by conviction, that I
am all for a free enterprise in ideas. Let ideas
be in a free enterprise area, the rest of it we
can sort out. Therefore, competition 1is
welcome, provided we can afford it, it is done
in a proper form and it is not at the instance of
the Government or some big business.

Then there is the problem of the non-
aligned nations pool. Any machinery that we
devise will have to see that our representation
or our com. mitment to the third world is
honoured. Sir, I see one danger. I shall
mention that danger and I shall finish. The
Government interference is objectionable. But
equally objectionable is the interference by the
big business.
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Only last week, the American "Time"
magazine gave one article whose title,
"vanishing of Home-Town Editor", is
significant. There is a serious apprehension in
America that all the capitalist big business
newspaper chains are eating up small
newspaper, and today the position is that more
than 70 per cent of the circulation of all the
newspapers in America is controlled by a few
chains. Now, whether you call it "Samachar"
or you call it any other news agency, in future,
the news agency or agencies must be such that
they will be free from the danger on the one
hand of the Government interference or
control and on the other hand of the
interference or control by the big business or
the monopoly houses.

Then, lastly, Mr. Advani had talked about
the status quo ante. Well, this is an approach.
I question that approach. But, even assuming
that that approach is correct, is it followed in
all respects? Sir. everyone knows the case of
Mr. C. Raghavan, how injustice was done to
him and how he was removed from the PTI.
All kinds of assurances were given, and yet,
despite the present Government's commitment
to remove injustice, Government has done
precious little in that individual case. I am
mentioning this because they had given certain
assurances in this individual case.

Now, the case is, once he is told "Go to the
Labour Court" and then he is told "Do this" or
"Do that". All kinds of things are said but
hardly any assistance comes from the
Government side, whereas in the case of
another person like Mr. Baleshwar Agarwal,
the Government is very active and all kinds of
things are restored. Now, is it fair? Is it
consistent with your approach that you will be
just and fair and you will restore all the civil
liberties which, according to you, were
completely lost during the last regime?

These are the four or five basic issues that [
thought I would raise under this subject. As
Isaid, ITam not
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an expert, but I have made my sub-
missions and I am pretty confident that
Mr. Advani will take them into
consideration and give the specific
assurance which I have demanded from
him. Thank you.
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sHFTF 4g 2 & Sroverer 59, domer
AEAAT A W AFEr FIEwiEEw AT
TH AW & AATAT ST | a1 @1 2 1
T g9 9% ZH WAt & arg e
FTAT TT W 1 77, e & ‘e
& ATE W gH AT AT 5 uatedl T
fa=me %% 41 78t 9% 37 wEww g fF
{orer daw & are & gu fafes =7
¥ Aemr AR W & W e
‘FaTATT A7 AR FT '@, W I
FY A 79 5 Sorer dq5w § a7 Aomer
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AT § AT ¥ T HATIRTEATH
T sqaeaT gAeT g 9y A fiew ¥ A
ot |re U a7 Hizr wes famr
73T 2, FUME 99, T AT A A
qUAA UE T £ | FD 3FATL, HHSAT
% 7897 waaAr a1 §% FA 2-4
ATIET & WAATT WO WIRT AVAT
G FAH FIA & | T WITAE ARTHATL FT
gfer & wrw #r fafaw i
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i § ooy Iad wrAwwan i
g1 st & W 70 wfweE wrATdr o
3w A T AW ¥ AT @A 3
ZdY FTOU ¥ g7 wEAvEar ¢ o
qET 9% faare #9F awa, anEred
1 usfagt #1 e =@ 97
UF ATT T AgA WEA AT T 7 7w
e 99 F1 6w 9F9T 7 awam
FaT a7 §, FEwy fraan wEE T G
& ot waw fag & oy o S
UF FAT UHHT, AZ AFT a0 FT G707
1) ifF W ¥ amg fer e
W ¥, 3w ama frew fAt afier
AT g @ g, ww fee & a
AT A SR &7 forwre 2 adar
AT 57 A1 T qEHTT F1, &7 oA
S OHAT FY AFAATT FATH F AT mor
TUF ¥ fradt agmar 3% wEm v
%9 §, 3% fau fawr frr gwm o
gfead 2 aw7 &, =@ o7 @ faue
FET AT 1 §F gw 3w & o

qMOT F waEATd & W6 g7

st F<ar g 39 Ay
T2 WX F WiEA § fF e
T 7 f&r i ami # G o
o WA ¥ oA faer A1 o 5 oy
USHT FT AT FOA H, THT OHAT
w3g 3 ¥ ag favem s 93w fw
&1 37 qeme A F 99T § A
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A1 qeaw fag werdr]
g AmdT H#At F Aavaw ¥ & gra
FA N 7 gaaY mreromwar 78 W
Sucell

TAMT FET g oTar § garan’ &
757 & 717 e §% Jsraer wamt & Y
fafazy @ wag wo el afag 3
AT AT E | ZH W AT Ay FAfAT FAAY
T1fET, <7 IA3A & arz o, fF deraar
wrardt % #fafwzy 18 9% & afEe
& T 7%y & A R gwre & F mwaAr
Arfas aEmFami # 3aw a7 ¥ qfF
FT AT ) @A FFare g wAv
srfew | uar 7 g1 fF fsrasr grarEt
@ Hig ¥ 3 ¥aw uF foge Afaw &3
et wifaat 3w w7 fow wd aHir
fae 39% =T W wdg FwAT
Sl

Treza 0o Zfagrs feard ez qrordy
Zfafaze &1 =nFear Far 2, 100
#fafuedt #1 uF fafrae fmifa &2
var &) F q9Har §, AT SAEq F
qrez oz 2fagrs fead iz & qers vaAr
=ifam 1 100 Zfafazdd o wfamda,
rorer wrart 7 2fafaee afas soew
Fq ¥ wfzarg sem w2 @ g ¥
gam g & 100 #r Fwma fafa
50 7% 29 AT 7T 90030 | AT F
nrere Sfafvey afary & ) e § @
aga sz Efafaze afas groea £ s
AFAT §, THR FAF AT TEAq HACT &
fera &1 Y, stor wENY For dAvaraw
ot e wrr %7 Sfafyze afag wm
¥ oamrEa o ow wfr add & uae
g ag fafrrm w4 war faar 31 d9-
Ta dquay ¥ Ifafrer afaw agr 52
za % fao sgaeor F7AT WY g1 S |
§ arewre & g fir et A avw A,
BrRTATATON #Y aE & ofr o Gar faar
ST § Sadr o g gafrare s
FrT 1§ 1955 ¥ S e &
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fegmor frar ar 65 dar “qu e,
wT 1955 ¥ AT 1975 §F T 9%
¢ mafrn 2% TEw frams w3
arEmEar § 1 fafasww F oar ®
Iq qaq EeqT T o, w3 fafyem
AL WIIE ) THE HITH AT
g9 fafrae s, 9w fafaas &=
ZW W A% FAT Aigw A7 @ 9
Q& FAMT— AT IAT AFAT—LTAT
Fqosw A AT owfagi # ¥
QST T T aarare oxfagy ¥ die F
s ferr-fae fearse woar snfem
T A FF T FA 26 AFTAIOT F
Fwz & A1 Qua afgay 272, foma
wTar F "wON FArAre gty w72y §
afy @zt Tovaq et § afas 35
A1 gAfEAr wW F7 @ 2 A v
o ATUZ IT ATT T 3T H AATTFAT
& adr 29 ATRIOATT FT, FAATTAT
Y wrea #y Fegfeafy w1 T 39
ATAT TF TFA ATH qAT T TqqT
TZ AATATLT FIL FIL FT AL 27
gw dfex 7z a7 & #T 34
afeferfe @t zw  Adf Far mod
fora® wam=e 0w TET F oW SrIET
FY AFATRT, ATH Frdy FF ATIITFAH
gt ardy A g7 w9 7 97 I Ay
el a7 feaaefy & | o wrefaa
e ¥ fegem qam w7 oA
AT ATATT FT WY IFra FRAT B,
Freife IR w4 ¥ & 7 s A
FErd T qag 7 AfEwT g g
& o fory wmgar av 5 wae g
SATAHTEr & WATT 9F @ =AOEAT F7
are faar wmar a1 wfes e a0
qfear 39 & & freerar 2 1 e &
agar ft A Y oY &, o o A
&1 o7 3g e I & AT & e
AN g AR I ITARH



177 Discussion

frdr awre w1 faam @gr AT a8
I | gAAr g€ § orAar § fE
fegeam awmEe oF sl W
THAHT 47 AT AT 9 9ATH UF q6A
SATH T A0 mOded g e
¥ETH AT Z | wHMR F afsg
g1 & Frg o g o ufeee o a9t
fF @eFe a9 39 & 9aw e wra ¥
I9 9% ZET TEL BN AT | wwefy
uHdr # A fEaar @Iv 2 ar e T,
T T WL wawa qET g1, 98 TT &
fasdr & zaw g %A 9w afew
sAfAE &Y 99 F L FO FT A9
# | AZ FIATIET THE FT TH THA
TIETT g W A7 asfim w5 9 39
FI FWIET IT A AFT FT AT HF
HAFTL & A1 92 2 798 & B Frr-
fex 9 @ T @0 T w4T T o
TEM T3 §IT A9 ¥ dEfaT T
7 AT @dEy ¥ o fag awgEs
Zrar & &1 qF e & fr fea wwe
oz I |/ W =P g7 w7
gEar | geeres & fd sTaa
g oo T AT 2 fw
AR F fsT 1 I F A% 3[4
@7z T orw Fe f52 W@ 57 A
qE WL F 3w A7 wwmmifea uwd
% orfweer & 1\ &% Frewd ¥ S doae
S FT TFAT FLATATETE 4 T HIH(TL-
fox wez # wifwe g1 F7 Ooaa o=
FT FHAT TN F T2 & T FT 45T
FL | ¥ gaaar § R a8 oF wer
FAIT AT |

# gaTaATe AT F Yagw( 9 fAaam
FEAT AFAT AT a5 Fga w1 TH(AA
srawEaT 2t fraw fat & oF aarane
w1l 41 5 39 & qIH" AR IW AT
frarcwe g & fn g famly s et
FAMFITATEATE FLCA | AT HGFTE
g wE w A W & fw @g w4,
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afs =rmfas 7 & o =Tz ve
AT AXGHATIATT FATLH T2,
fqa w1 drarefmd o st frar s
# I AT gAGT  FEAT g AT AT 39
¥ fod gafesz s &1 77 & 747
HAEQT 9 747 £ | &\ & {waa
FAGT FI THAAT A9 A1 7¢I,
AT ET W T, HIT GATATE F AT
w1 fg=T 3% T a1 TrwT AT &7
=¥ 47 g 77 o ¥ uF WSSy rawe
QAT T G OF 47 T37 T TAET
o Fa F @ 8, Qo qarTe
WA | & wpw v 87 7q Fm
AT AN E  qIAA AT W AFIA
FAT AT F A Eead ey &
AT T I KT AT GATATE  Grg T
TFT &, W T A TRETAS A T
F 90 T9 st wam W ) gewv
¥ o1 = uF waae fzar & ooy &4
TL &F FA AT, TH AN T WG HTIHT
& T AT FIF wT F97 w7 wie
feger & @3 fowma 93w+,
az e gl &1 e gt faw
T AT 7 OEY 999 9T F A
Ac GATAIC 1 AT § HIGTE 9%
A1t v S Far wor A SRR
T HTAT I F A9A OF 097 37004
ZH0 2 WL oF 4T sifeqa gt g fw
gz Usfaw WIET OF FEAT  fraqa
AATT UHAT FH TAAT T FET 5
=7 97 7 7% /e et ga g
F faaEt § 7 99

st wre 9% & W ¥ woag
FAT Fg 5 A1 9w 3 TmA
& 99 Az F qre #§ o7 g oAfagi w1
79 430 q¢ @F g A gfw & o o
g &7 7 fare e & 99 9 gw vy
o for wsifindt & 213 & 39T froare
g wFar & 7 & 7197 93 97 @@ gar
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(=t gz fag W]
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#r gfez & arer € 3 a1 e w3
Arfd #Aas S1 gawr fzar @ 99w
HETE 9L IF FANET T, T8 FA0T
T AT MT 77 oA AqF 7 [
FAHT UF HIST Y7 AATATE G|
T 30 K FTARET | THT 191 B a6
# TTHCHT AT WTFITT F AT AZAT
g |

FEM W waae faar & s
ST AT waaar w1 fow ® faar awey
H W A9 F A T e A gearid
FTA 04 HLA @ AT F, I HAL
1 T QT FCA 11 AT IAHT ATEIAF
IR Y, TR qUq Afasa FEga
qF o ST W gT GFTL A TEAAT /I
ardt v g frad, wr & owAe
HIOT FAT § | HEATE |

SHRI JAGIJIT SINGH ANAND (Punjab):
Mr. Deputy Chairman, Sir, we are discussing a
very important problem. The problem is the
need in this country of a strong, viable and
independent news agency which can protect
the existing emoluments and guarantee
appropriate chances of promotion to the
people who are serving in the news agency. At
the same time, Sir, we need to have a news
agency which has a stature and a standing in
the world commensurate with the stature and
the standing of our country. In order to have
such a news agency, what is required is that
that news agency should be free from
Government control on the one hand, should
be free from the big business control on the
other hand and should also be independent of
the control of the multi-nationals who are
controlling the western press agencies. These
objectives were not fulfilled by the four
agencies which existed before the emergency.
These objectives were not fulfilled by the
Samachar which was formed during the
emergency. These objectives are not being
fulfilled by the Samachar which
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is going on today. I am very sorry to say that
while there was naked control of the
Samachar by the emergency Government,
there is a subtle control of the same Samachar
by the Janata Government today. I do not
have to go far in order to illustrate my point.
Only yesterday, in this House, a discussion
was raised by my colleague Comrade Kalyan
Roy about Farakka Barrage. Not even one
newspaper or news agency has carried the
name of Mr. Kalyan Roy who initiated the
discussion. It is only 'a C.P.I. Member'"
Obviously, a remote control is being
exercised. That is not the only example. There
was a previous example Of 29th of October.

[The Vice-Chairman (Shri Shyam Lal Yadav)
in the Chair.]

An unprecedented  procession, five-lakh
strong, was taken out in Patna. It was totally
blackedout by Samachar I am only saying it
today. You will see that tomorrow's
Samachar will not carry the news of the protest
of the Railwaymen Federation which is going
on. There is a strong march by them and by
the All India Youth Federation. Or, it will be
put in a very small corner. Sir, we are faced
with this situation.  The Government  ap-
pointed a committee about what to do with
Samachar.  That committee, headed by Shri
Kuldip Nayyar,  submitted a report. As the
Government's ultimate decision has nothing to
do with the recommendations of the
report, I will not go into that report. Now, what
the Government has proposed is that we go
back to where we were. When some of the
people came to Shri Advani asking him not to
do that and to keep one agency or something
like that, then Shri Advani, according to the
Press, said that this problem could be referred
to the Second Press Commission. In
another context also, Shri Advani has talked
of the Second Press  Commission. [ would
only request Shri Advani to look up the
recommendations of the First Press
Commission. It was the First Press
Commission  which was there when PTI and
the UPI were
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there. UNI was not there. The First Press
Commission recommended that PTI should be
converted into a public corporation by
statutory enactment with shares given to the
employees. It was not implemented. The
Constitution came into the way of price-page
schedule. It was also not implemented.
Delinking was not implemented. Defusion
was not implemented. The Congress
Government did not do anything about it for
30 years or so. The report of the First Press
Commission is a very refreshing document
pointing out all the evils and ills of our Press.

It went to the extent of saying that control is
being exercised by the big houses in favour of
private property. There is a bias in favour of
private property. I would ask Shri Advani that
before going to the Second Press Commission
he should devote his enlightened energies to
the implementation of the recommendations of
the First Press Commission which remained
on paper for so long. It was a recommendation
that every five years, the Press Commission
itself should go into the question of how
imuch of the press is controlled by the big
monopoly chain. Even then 30 per cent of the
press was controlled and now, perhaps, the
figure would have gone up. I do not want to
take much time of the House on this but I want
to point out that going back to the old situation
will not serve our purpose at all because the
old situation itself was a very unhappy
suituation. What was the state of affairs then?
The state of affairs then was that the PTI had a
capital of Rs. 4.5 lakhs, the UNI had a capital
of Rs. 3.5 lakhs, and almost the same board of
directors was there. Samachar Bharati had a
capital of Rs. 26 lakhs. Hindustan Samachar
about which it had already been mentioned as
a front organisation of the so-called cultural
organisation, the RRS, and they also invested
some capital. But before this Samachar was
formed, the day the Samachar was formed, I
was one with Shri Bhandari and Shri Advani
that it was very wrong. But the fact that there
should be one news agency was one of the
recommendations of the First Press
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Commission. But what was the situation? The
situation was that the PTI itself was in a
deplorable state of affairs. Samachar Bharati
which had the largest capital invested had not
paid its employees for one full year and all the
26 lakhs of rupees have gone. And those
agencies were on the verge of bankruptcy.
What was the state of affairs? There were 700
newspapers in the country. Only 383 were
subscribing to any of the four agencies and
only 81 were subscribing to both of them, the
PTI and the UNI. There was hardly any
competition for the rest of the 302 newspapers
because they were subscribing to only one
agency. And then, Sir, there were the Hindi
news agencies but there was not even one
newspaper in the country which was only
subscribing to the Hindustan Samachar or
Samachar Bharati. It had to subscribe, in
addition to a Hindi agency, to either the PTI or
the UNI in order to carry on. Sir, there were
many features of Samachar which came out
during the emergency. Proper attention was
paid to the language section with the result
that today there are 100 newspapers which are
taking only the Hindi service of Samachar and
not taking the English service, and going on.
That is a progress made in favour of the Indian
languages which is a welcome feature. But
what I am trying to say is that the PTI had only
17 bureaux in the whole of India. It covered
only 17 places in India and it covered only 5
places in the whole world, namely, the United
Nations, Moscow, London Colombo and
Kathmandu. Colombo and Kathmandu are in
the next door. In fact, it was covering only
three and a half important centres of the entire
world through its own correspondents. And
from 12 correspondents, the situation had
come to only three and a half while an agency
of a small country like Yugoslavia's 'Tanjug' is
having today 25 representatives. You will be
surprised to know that throughout the Vietnam
war, we did not have any correspondent either
in Vietnam or even in Thailand or in a
neighbouring country to cover the Vietnam
war from our angle. So, we were all the
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time selling the imperialist propaganda on the
greatest war of liberation fought in recent
times. I am saying that the state of affairs was
so bad previously that it is no use going back
to the old state of affairs. It will not solve any
problem internally in the domestic market. We
were not cultivating the district newspapers
which are very few in number and which need
to be subsidised by the Government in order
to come up. We were not reflecting the real
news and problems of rural India. We were
confined in a very narrow way and the news
agencies were not at all viable. Why was this
state of affairs there? Primarily because the
newspapers barons who controlled and
founded both the agencies did not want to pay
anything to make them viable. I would only
quote one instance because of shortage of
time. That is from the 'Statesman'. The
'Statesman' is priced at 40 paise. Ten paise are
given to the hawker and 0.39 paise are given
to the news agencies. And, the Statesman was
one of the founders of the U.N.I, but it was
one of the first to stop subscribing to the
U.N.I. It means that to the most precious
commodity, the news, less than one paisa was
given and the hawkers were given ten paise.
Now, Sir, Shri Irani is on record to have said
in this very Report that the newspaper
proprietors are openly saying that they are not
in a position to pay anything more towards the
news agencies. They say that already a ceiling
has been reached and what do they want?
They give all sorts of suggestions, the T.V.
should pay more, the All India Radio should
pay more and that the Government
subscriptions should come more this way.
They want to create a situation in which the
news agencies that are there, one or two or
three, will be more and more dependent on the
Government and when a news agency is not
viable, when a news agency is not self-
sufficient, when a news agency has to rely on
the Government, the Government will
continue to exercise its control, and some will
exercise that control in
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a very rugged, in a very foolish in a

very obtuse manner and some

will exercise that control in a very subtle
manner. So, Sir, what I am saying is that so far
as the finances of newspapers are concerned, it
is not possible at all, with the present attitude
of the monopolists who are owning the chains
of newspapers, to make any news agency
viable. My suggestion would be that Parliament
should properly enact a law, bring forward a
Bill, in which it should be laid down that any
newspaper which is registered with the
Registrar  of  Newspapers  will  have
compulsorily to pay a certain percentage as a
cess to the news agency to be founded in this
country. Only a few, days ago the hon. Prime
Minister suggested a cess on newsprint in order
to meet the emoluments of employees. If a cess
on newsprint is possible or is agreeable, as the
mind of the hon. Prime Minister has indicated,
to meet the interests of the employees, it is per-
fectly in order to have a cess on all the
newspapers which are registered with the
Registrar of Newspapers for a viable news
agency and that cess should be a percentage of
the gross revenue of the newspaper. In that
way, the bigger newspapers will automatically
have to pay more, not on the profit but on the
gross revenue. Then, Sir, the question of
competition is there. I think that we are being
misguided in the House. Except for the U.S.A.
which has two national news agencies, not
even the advanced countries like Britain,
France, Italy and Japan have more than one
news agency, and possibly they cannot have.
The notion of competition in the present day
world is a strange notion. Now, when the
U.N.I, and the P.T.I, had a certain competition,
what was the result? One of these news
agencies declared the Bangladesh war three
days before it was actually declared and the
other killed Sheikh Mujibur Rehman two days
before he was actually killed. So, rumours were
being soljj to ' be in competition and to be in
advance of the other news agency. This
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I am giving by way of an example. Such sort
of blandishments were Commitee! in the
name of competition. We live in an electronic
age. Within seconds all the news occurring
anywhere in the world can be passed on to the
rest of the world. There could be no
competition in that sense and this news today
is a social commodity and has a social value.
Dog bites man, is no longer news. Therefore, I
would say that the concept of competition is a
false concept meant only to keep in existence
four news agencies even when one decent
agency would be enough. (Time Bell). Sir, |
am looking at the watch; I have not taken
even 15 minutes.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): You are nearing 15
minutes.

&) werArg Tw (FET 937)
UETT  SYHArSAS WalEw, NIr
AT FTAR & | AATAIT T HHET
oft FFAFT AR oEr AifeEe a5

¥ A5Q0E | § woRiT ¥ @A Hvgan

g & @ ‘mgard sEvdr oSed
graf & S AR T ‘wWe &
qeTsT SuteaR #,  TREROM $RElr
¥ 9% 95 zuw &7

IeGATEaSA (| TR Wl qTEE)

TIAR T AT TR WET TE F

SHRI JAGIJIT SINGH ANAND: Sir, what I
was submitting was that the concept of
competition should not come in the way of
creation of a news agency which is financially
viable on the basis of a cess to be laid down;
which is independent, by forming a board of
directors or a trust which guarantees its
independence and in that connection I would
suggest that, firstly, it should not be the
newspaper proprietors who should figure
under the nomenclature of editors but it
should really be the
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journalists, newspaper editors,
editors, who should be represented.

working

Then, newspaper employees, both
journalists and non-journalists should be
represented; then Members of Parliament
should be represented; then people with
special interest, like people from universities
and from University Grants Commission and
the elite who take interest in the development
of news media, should be represented. All
these four elements should create a strong
Board, a Board which should be able to stand
up to both the Government and the internal
monopolists as well as the external
monopolists, on the basis of a cess on all
newspapers on their gross revenue.

Then there are certain apprehensions
amongst the employees. These apprehensions
are regarding their promotions, regarding their
fitments and existing emoluments. I would
only say that if we are in a position to create a
strong, viable, self-reliant and an independent
agency in this country, then there will not be
five correspondents abroad. At least, 25 will
have to be sent to the important centres of the
world. And then, India is a country which has
more than 400 districts. 'There will not be only
17 places where the people are covering the
news. There should be, within the foreseable
future, 200 or 250 and if that fast expansion
takes place, which can only take place if there
is one agency, the problems of promotions,
emoluments, fitments etc. will be solved. And
in fitments, the newspaper employees can be
given the same benefits, or the same rules can
be made applicable which were brought in
when the L.I.C, was formed out of various
Life Insurance companies. Their continuity of
service may be taken into account even if they
change from one paper to another or from one
news agency to another if the gap in service is
not more than six months.

So, in the end, what I want to urge upon is
that it is a very serious pro-
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blem. Going back to four agencies will be
going back to a situation which was a
bankrupt situation. Continuing as it is also
will not be good because the present
Samachar is again being subtly controlled by
the Government. Therefore, a viable news
agency, cess on the gross revenue of the news-
papers, representation by the four elements
that I have said and a strong Board which
should stand with its full rights and which will
be able to fulfil our commitments to the
international world, are a necessity. We are
one of the important countries of the third
world. It is a question of liberation of news
media also from the imperialist control. It is a
part of the great fight that was going on in our
times for national liberation all over the
world. All the newly-indepeudent countries,
all the non-aligned countries, all the countries
that are standing for peace and friendship, all
those countries have got to have between
themselves a strong news arrangement news
pool which should be able to stand up to
imperialist propaganda.

With these submissions, I would urge that
the present suggestion of going back to the
old system should be scrapped and this new
strong and independent agency should be
created which will protect the interests of the
workers, which will keep the Government
away, which will keep the multinationals
away, which will keep the monopolists away,
which will raise our stature and status and at
the same time which will protect the rights of
the workers.

Thank you.

SHRI HARSH DEO MALAVIYA: Sir, I
would entirely endorse what the honourable
Shri Gadgil said about the general attitude of
the Government and the break-up of the
Samachar. Restoration of status quo ante is in
line and consistent with the general approach
of the Government of the day. Today, there is
a kind of a chorus from the Janata Party, attri-
buting everything to Emergency, every
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bad thing to Emergency and the Samachar is
sought to be dismantled on the plea that it is a
product of Emergency.

Well, Emergency had certain good effects
also; there is no denying about it, and the
creation of the Samachar was one of the good
things done by Emergency. Now, first of all,
Sir, there is a serious doubt whether this
dismantling of the Samachar is really and
legally correct, because the Samachar is a
society registered under the Societies
Registration Act. It has the additional
protection of Article 19(1) (e) also. Therefore,
even the appointment of Kuldip Nayar
Committee was unwarranted as neither the
management of the erstwhile agencies nor
their workers had asked for revival of their
organisations or their properties. None of the
share-holders field any suit before any courts
for the annulment of the sale of their shares on
the ground that they had sold their shares
under duress during the Emergency. None of
the erstwhile news agencies, even after the
revocation of the Emergency came forward
with the proposal to revive themselves. They
did not ask the Samachar to return their tools,
equipment and staff. Therefore, Sir, this is a
legal point. The dissolution of Samachar at
this stage will amount to contempt of court
also. The Shah Commission of Inquiry is
already looking into the alleged excesses
perpetrated against the four news agencies.
But it is surprising that even before the Com-
mission could record its findings, the
Government announced its judgement on
Samachar in Parliament on the 14th
November, 1977.

=) FeqATa T ;- mEeef S99-
qATETE  WRIEA, § 7 UFT =aeqr 7
TUF FSAT 2 | TET T7 FHHICF S
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SHRI HARSH DEO MALAVIYA: Sir, the
Kuldip Nayyar Committee gave its report, and
strangely enough, the Government has
adopted the minority report, the minority
report signed by two members and both the
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members are representing the big newspapers.
Mr. Irani and Mr A. K. Sarkar are
representatives of, what we call, the monopoly
Press. Sir, if | may be permitted to point out,
this has to be viewed in the back-ground of the
increasing assertions of the Samachar staff for
their legitimate rights. In view of the fact that
the Samachar employees were demanding
their right, asserting their demands, they
accepted the plea of the owners. Now, the big
owners see sinister designs in the references in
the majority report to the need for social
change and social responsibility on the part of
agency reports and so on. The dissenters say
that all this is hot air. Mr. Irani has also not
missed this opportunity to display his co-tempt
for Indian languages. He describes as the
"modern version of the Tower of Babel" any
arrangement in which our sixteen languages
can come together to manage a news agency.
This is Mr. Irani whose report has been
accepted by Mr. Advani. There are other
quotations. This shows the utter contempt with
which Mr. Irani treats the working journalists.
Sir, I will read out a small passage. It is there
in the note signed by him. It is in the singular
person. But it is signed by Mr. A. K. Sarkar
also. It says:

"The role of effective competition in our
circumstances must remain predominant. I
cannot accept the argument that internal
checks and balance can be any substitute
for the simple reason that the ultimate
sanction open to international agency
networks of dismissal from one's job for
proven  in-efficiency or lack of
professionalism  or  other  weighty
considerations—is not open to us."

He wants to create a competitive agency so
that he can victimise the working journalists
and he can turn them out any moment. This is
the approach of Mr. Irani and this is the
approach in the minority report which the
Government has accepted. I hope Mr. Advani
will give some explanation for this.
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SHRI KALP NATH RAI: He cannot Rs. 8 lakh. Samachar Bharati was on top
explain. with a capital of Rs. 26 lakhs but for a whole
year before its merger into Samachar, it had no
SHRI HARSH DEO MALAVIYA: The

fact of the matter is that an overwhelming
majority of the working journalists in India
have opposed the dismantling  of Samachar.
Dismantling is now in vogue. There has been
the dismantling of the CSIR. Now, there is
the  dismantling of Samachar. It appears
that a dismantling disease has caught  the
Janata Government. The Government says
that after dismantling they will help the
revived news agencies. They will finance
them for six years. Now what will happen
after six years? The creation of Samachar
was one of the very positive steps taken. The
journalists of India warmly  welcomed it.
Their salaries were raised. The staff was
placed on par with class I newspapers and the
pay-scales were upgraded. For the first time,
the journalists of small news agencies had
a sense of satisfaction. Now they want 10
restore the status QUO ante. Sir. I may give
you an  account of the economy of the
present newspapers. There are over 700
newspapers in this country of which only 383
are subscribing to the Samachar, ~The Com-
mittee on Newspaper Economics had
estimated, in its report submitted in early
1975 that newspapers paid only 1.5 per cent of
its cost of production to the news agencies.
Some of the big ones paid even less; as low as
1.1 per cent as in the case of the Times of India
group and the Statemant, and the medium and
small ones more. The point to note is that
newspapers pay much less to the news
agencies which contribute the bulk of the news
to any daily paper than they pay to
newspaper vendors.  For instance, a hawker
is paid around ten paise per copy of a
newspaper priced at 40 paise while the news
agencies get only 0.39 paise per copy.

Sir, before the creation of Samachar let us
see the economy of the various constituents
which were merged into Samachar. The PTI
and UNI together had a  miserable  capital
of around

money to pay its staff. The Nayar Committee
report has gone on record that all these
news agencies, having wiped out their capital,
meagre as it was, had been operating on
"borrowed funds" at the risk of third parties and
more particularly their under-paid employee.
Now somebody said that this Samachar Bharati
could not pay its staff for one whole year. But
then Samachar was doing no better. When Mr.
Advani  is  thinking of  dismantling
Samachar, let him keep in mind that even after
all that has been done, Samachar is doing no
better even today financially. Its annual revenue
is a little over Rs. 2i crores, including the
rent from its New Delhi building. Its last year's
deficit was Rs. 78 lakhs. It could limp along
because of a Rs. 50 lakh subvention from the
Government of India. The expected deficit for
the year ending March 1978-is Rs. 90 lakhs. Its
total liabilities are estimated at Rs. 200 lakhs,
including the unfunded gratuity of the employees
amounting to Rs. 75 lakhs. Samachar's
domestic  coverage is admittedly meagre
for a country of India's size. Its daily output is
only 100,000 wo---ds in both English and
Hindi, and is largely urban-oriented. Its
foreign beat is deplorble. It has a miserable
bunch of five correspondents abroad, and we
are supposed to be one of the leading nations of
the world and  a pioneer  of non-alignment.
So, Sir, this should be clearly understood that if
they will break Samachar, the old situation will
come back. The UNI will practically fall down.
One does not know what will happen to
Samachar Bharati. There is a sinister game be-
hind this like the Sursa.  (Time Bell Rings).
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SHRI HARSH DEO MALAVIYA: Sir,
as has been pointed out like Sursa Hindustan
Samachar will swallow Samachar Bharati
because the former is an RSS agency, backed
by the RSS, supported by the RSS and
supported and patronised by  persons in
the Government who are in the RSS despite
their professing to the  contrary. Therefore,
Sir, it is hazardous to break Samachar and the
Government is aware of it. If you see the
statement which was read oui by Mr. Advani
the other day, you will ~ find he  himself
is afraid. But it is amazing how even with all
his fears about the possible financial
implications of breaking up Samachar,
dismantling Samachar, he persists in this
proposal. The Samachar would accumulate
debts amounting to Rs. 95 lakhs as on March
31, 1978 and the Government has readily
agreed to liquidate these debts. The
Cabinet has decided to go a step further
ostensibly to enable the owners of these
agencies, mostly newspaper proprietors, to
restart them by offering a form of solatium to
reacquire their buildings and teleprinter lines
surrendered in the process of amalga-
mation. So I would like to point out that this is
a highly retrograde step. If the interest of
creating a viable news agency in India is
required to be served, the present proposal
of dismantling Samachar today will be the
biggest disservice that the Government can
do to the news agencies in India.  Of course,
we can understand that a certain stage may
come when it may become necessary, when it
may become viable, but certainly not
today.

In this connection, Sir, I would like to give
certain suggestions. These I have taken from
my journalist friends. They say that if
Samachar is dismantled—Ilater on, not
today—then the following pre-conditions
must be satisfied.

I shall read that out:

1. Parliament should pass a legislation
which could be named as the News
Agencies Establishment, Deve-

lopment and Regulation Act. The
legislation should lay down the minimum
capital required to float an all-India news
agency.

2. The AIR, TV and the Government,
both at the Centre and in the States as well
as their Departments should be treated
purely as commercial subscribers.

3. The subscription from news-pepers
should be related to their gross revenue.

4. No single group of subscribers should
be allowed to dominate or control the
agency or agencies.

5. Any news agency formed should
conform to the provisions of the proposed
legislation.

6. Every news agency should have a
board of elected directors.

7. Voting rights of shareholders should
be limited irrespective of the numbers of
shares held.

8. Every news agency should have an
independent  editorial board  whose
decisions should be accepted by the board
of directors.

9. In case of difference of opinion
between the editorial board and the board
of directors, it would be referred to the
board of trustees whose decision shall be
binding on both the editorial board and the
board of directors.

10. Every news agency should have a
staff council comprising elected journalists
and non-journalists with a minimum of 10
years service for each.

11. A high level committee on the
ombudsman model should be set up at the
top to go into complaints from staff, public
and other quarters about the functioning of
the agency.

If the Government is really serious, then they
should, seriously consider these proposals.
Immediately, they should drop their proposal
for dismantling Samachar. And  lastly, Sir,,
with
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IShii Harsh Deo Malaviya] your permission,
I would like to completely ditto what my hon.
friend, Shri Gadgil, had to say about our
friend, Mr. C. Raghavan. Mr. C. Raghavan is
a well-known journalist. He has been treated
badly. He was the Editor-in-Chief of the Press
Trust of India. When the Samachar Society
was registered, Mr. K. S. Ramachandran was
retired and Mr. Raghavan was superseded.
This is now admitted even by Samachar
whose Chairman testified before the Shah
Commission. Mr. Rahavan was then offered a
job at Brussels and posted to Bhubaneswar.
Ultimately, a self-respecting man as he is, he
left the job. I would appeal to Mr. Advani to
kindly go into his case. It is a very fair case.
An eminent journalist has been very badly
treated.

Lastly, Sir, I refer to Hindustan Samachar
as the possible Sursa. In the National Herald it
published an audit report on 10-9-77 which
shows serious financial irregularities in
Hindustan Samachar news agency. This report
says that proper records have not been
maintained for fixed assets nor were the
auditors given details of the creation of the
assets and certificates of their possession from
the persons. Therefore, they could not ensure
the physical existence of the fixed assets in the
balance sheet.

Then there is mentioned payment of a sum
of money to a person named —B—name not
given by the Patna branch of Hindustan
Samachar in December, 1975. The auditors
have commented that it has not been explained
as who this fictitious person B is—I hope it is
not Mr. B. Agrawal— and for what purpose
the payment has been made. Certainly, dis-
mantling of the Hindustan Samachar should
not not mean revival of such an agency, which
has been so adversely commented upon by the
auditors' report and which, apart from its
politics, 1is also economically a very
questionable agency.

Sir, in the last analysis I would appeal to
Mr. Advani kindly not to stand on any
prestige. Please realise that the first thing is to
create a viable,
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financially sound news agency in India.
Samachar has been a positive step in that
direction. Their argument of competition we
accept. But your subvention is for six years.
Make it ten years. But please do not grudge
the money and the country will be greatful to
you. Please act properly and do not dismantle
Samachar. Do not cut down the living
standards of our journalists. Wait for some
time and I hope after a decade or so you will
be able to create more than one news agency
as you like.

SHRI M. KADERSHAH (Tamil
Nadu): Mr. Vice-Chairman, the news media
of a country is its lifeline if it has to survive
politically and economically. The recent debate
on this vital question is the reflection of the
instinct of our people and denotes a sense of
purpose and seriousness of the matter. The
decision of the Government to restore status
quo ante has accelerated the process. I would,
therefore, confine my views before this august
House to the limited question of the need for a
news media, dependable and trustworthy. The
argument that Samachar is the product of
emergency and has acquired a bad name and a
stigma of the darker days no doubt is correct
and does not denote the purpose for which it
was established at that time. Journalism in
general and dissemination of the news in
particular, are the professional sides of the
entire get up of Samachar. I would request
the hon'ble Minister to enlighten this august
House about the positive views which weighed
with the Government for reverting to the
pre-emergency era. Let one be very clear that
my approach to the subject is non-committal.
But my thou-ghts are engaged on the problem,
that is, to find out a way by which we can
perform this important assignment with

objectivity,  precision,  autonomously and
without any interference from any
quarter. No doubt the circumstances of

Samachar were lacking in all these and the
havoc it played in bringing up the personalities,
is a bad mark on its name, whether this was
acquired intentionally or by force. The role
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of Samachar was biased, controlled and
looking forward for benefits from the
Government and all these are against the
ethics of good journalism and do not give us a
good sense of pride in calling ourselves a
democratic country with a controlled press.
The suppression of unwanted news, the wrong
news bulletins, misguiding of public,
discouraging people's faith in liberty,
checking the zeal for independent functioning
of the judiciary, the cover of the ruthlessness
of the censor on the facts, embargo on mental
get up and inspirations and their expressions,
all these are those on which Samachar had its
very important role to play and we were
thinking it could be relied upon as
dependable news media.

Much has been said in the recent weeks for
and against the subject, people in the
profession have come out with their
explanations whether it should or should not
be disturbed. I ask them now, what was their
analysis of the concept of one news agency?
This rhythm of events and discussions is all
right for urban elite and English newspapers,
the percentage of which is not proportionately
very high. But What about the regional news
agencies, what about the role of Samachar in
the regional languages? It has no answer. I am
not speaking of regionalism on this occasion,
but I would -certainly ask the protagonists of
'Samachar what they have done for regional
newspapers whose readership is far wide. The
answer would come that nothing could be
done during the Emergency. My reply to these
persons is, then what is the use of an
Emergency-Samachar in  non-Emergency
time? Has anybody answered it? Has
Samachar fulfilled "the pivotal role of
unifying the news media and so on? The
answer is a definite "No." Democracies have
their different set-ups for dissemination of
information and news. Countries ruled by
other methods of Government have their news
media as per their requirements. Our news
media should not be a controlled camouflage
under the garb of independent news media.
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This, to my mind, was the role of
Samachar so far. It failed in all its legitimate
operations.

Now I would come to the question whether
the dismantling of Samachar is likely to bring
some benefit to the country as a whole, and
the news media in particular. The four news
agencies in the pre-Emergency days were
rather not doing a very commendable work in
a democratic set-up and much could have
been improved upon. The whole share capital
of the four news agencies was swallowed and
they even struggled to survive. The debates in
Parliament revealed bypassing the objectivity
of the coverage by the then news agencies
and depicts an unsatisfactory state of affairs.
The industrialists were  manipulating
surreptitiously the news coverage without
even caring for the general good of the public
and the debate in those days about the take-
over of newspapers was an indication that
everything was not normal. Giving Samachar
the freedom to split itself into reasonable
news agencies was one of the suggestions put
forward by many journalists. Nothing is
known as to what prompted the Government
to drop this idea which was more democratic
in approach rather than forcing Samachar
with a final decision of breaking it into four.
If Samachar was the child of Emergency, the
splitting of Samachar would be recorded as i
vengeance of the Janata rule. Government
should not give an impression that it is
forcing its decision on the split. Let there be
any number of new agencies in the country,
why restricted to four only?

Let there be extensive competition among
the news agencies for the cover age. Let
there be some autonomous body or board of
their own to co-ordi nate their activities. Let
them torn their own guidelines for their
working Let politicians be away from their
or ganisations. Let them dedicate themsel
ves in serving and educating the mas ses. Let
them give their share for re building rural
India. Let them infuse : new life into the
political horizon of the
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[Shri M. Kadershah]

country from where nobody coulddare to
bring back those darker days. Let these news
agencies function on the model of
autonomous institutions, unconcerned of the
Government patronage but getting their
legitimate share of finances without asking
for them and without affecting their
independent approach for the news coverage.
All these news agencies should have one
greater object, that is, the objective of
national reconstruction and development and,
above all, integration and dedication.

Sir, I have analysed what Samachar is, why
Government is interested in bifurcating it.
Can't we have our news agencies without
Government interference? This is the Fourth
Estate of the democratic pillar. Governments
come end go but the nation stays, Parliament
stays, the executive stays, the judiciary stays
and, similarly, I want the country's
independent news agencies to stay whatever
their number may be. They should never be
subject to changes on the change of every
Government. They should survive and func-
tion in all circumstances. Let us fulfil our
pledges that we have not touched the
boundary of the Fourth Estate from where we
could peep into the world and reassure
ourselves of the existence of international co-
operation. I would therefore appeal to Mr.
Advani to think over the matter again and, if
need be, reconsider the matter in helping
establish and maintain as many news agencies
as possible with objectivity and clarity of
purpose. Thank you, Sir.

SHRI ABU ABRAHAM (Nominated): Sir,
Mr. Gadgil and others have made a very
comprehensive and detailed analysis of the
problem of what to do with Samachar. So I
do not wish to go into details; there is no time
anyway for that. But I would like to make a
few general remarks.

One major problem, while discussing
Samachar, is that Samachar was formed
during the emergency and people are inclined
to think it as one of the excesses. Sir, if it
was an excess of
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the emergency, it was chiefly in the manner in
which it was forced into existence, because of
the crude methods that were used to bring the
old agencies together. Nevertheless, when we
consider this question in terms of the future, it
seems to me that clearly there are many
advantages in having a unified news agency.
Therefore, I— like majority of the members
of the profession of journalism—hold the
view that Samachar should not be dismantled
but should be improved and made into a
strong, efficient and modern news agency of
the country, an agency which should be able
to compete with other Press agencies of the
world.

Sir, if I may say so, the decision of the
Cabinet Sub-Committee was made in haste
and perhaps without taking into consideration
the views of the professional people, more
importantly the views of the people who work
in Samachar, because after all it is they who
run the agency or agencies and the views of
the employees of Samachar are extremely
important. Therefore, I would make a
suggestion to Mr. Advani and to the
Government let them not take a decision right
now, let them delay the decision until the new
Press Commission has gone into all aspects of
the matter. After all, Mr. Kuldip Nayar's
report, as is generally agreed, is
unsatisfactory. He has gone off the beam, off
the main point of what we should have as a
substitute for the agency and what sort of
agency we should have. So it is generally
agreed that the Kuldip Nayar's report has been
a failure. Let the new Press Commission,
whenever it is appointed—and I hope it will
be appointed soon because there are many
problems to be discussed and gone into—
make its recommendations after going into
details, because there is no great hurry. The
heavens are not going to fall because we have
only one news agency and we do not have the
so-called competition: it is not so serious as to
take a decision right now. So let them have
another thought about it and let us delay
taking a decision.
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Sir, the old Press Commission made the
recommendation that PTI should be turned
into a public corporation. Perhaps we should
think in those terms and consider if it will be a
good idea that Samachar should be made into
a public corporation. Then it can be more
efficient and more independent. People who
say that there should be two agencies argue
that Samachar, because it is one single
agency, will be controlled by the Government.
But, where is the guarantee that the Gov-
ernment cannot control two agencies or four
agencies? It all depends on the Government. If
the Government makes up its mind to
influence a news agency, it can very easily do
so0. 'There is a story going the rounds—and it
has been mentioned in one or two journals —
about a senior journalist of the UNI, who is in
favour of two agencies, going to Shri Sanjay
Gandhi and saying: "It is in your interest that
we should have more than one agencies.

4P.M.

Then there will be a competition to toe the
Government line. This is also a problem.
There can be competition in sycophancy if
you have two agencies instead of one. I think
the argument that the moment you have two
agencies there would be a competition and it
would create better efficiency, is a fallacious
argument. What was this competition
anyway? In the old days, as any Sub-Editor in
news paper knows, 50 per cent or 60 per cant
of the material that came from the teleprinters
of the UNI or the PTI was very similar. It was
the same official news relating to the same
subject. There was nothing original in what
these two agencies were doing independently,
and much of the news was repetitive. It simply
meant that in a newspaper office you have to
employ so many more Sub-Editors to sort out
paragraphs from the material coming from the
two teleprinters ticking all through the night.
There are also other practical problems like
those connected with the teleprinters that we
had, according to the people who have worked
in these news agencies. In a -recent seminar
held by the Indian
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Federation of Working Journalists, one
engineer, who was the Chief Engineer of
Samachar, had this to say:

"....that Samachar still had to make do
with quite a number of vintage models of
teleprinters imported from Creed and
Croydon of Britain and that Samachar had
a long way to go in replacing junk by the
latest models of teleprinters produced in
India. He explained that the modernisation
of equipment of the erstwhile PTI and UNI
was seriously inhibited by lack of financial
resources."

So, the question of resources is very
important.

The so-called competition that we had
between the UNI and the PTI was a
competition in speed. The PTI would
sometimes give out news five minutes before
the UNIL. How can it help in a country where
most newspapers go to Press at the same time,
somewhere at midnight? In the case of an
international news agency. I can understand
that five minutes would make a lot of
difference. Around the world there are very
many newspapers which might just be going
to Press while a piece of news is on the tele-
printer. But in India it is not of that much
importance whether the UNI or the PTI sends
out its news a few minutes before the other.
This kind of competitiveness for speed results
in inaccuracy and slipshod reporting very
often, and this has also been mentioned in the
seminar which I have referred to earlier. It has
been mentioned by a number of journalists
and editors who have worked in a number of
newspapers that it had promoted inefficiency
because of competitiveness of speed between
the two news agencies.

I think for achieving objectivil
efficiency and independence, the best
quarantee is the awareness of the public. In
any case, it should not be forgotten that
there are other media
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[Shri Abu Abraham] competing with the
news agency. There is the television and the
radio. I do not know why Mr. Advani, for in-
stance, cannot improve the news services of
the television and the radio to such a degree
and employ their own correspondents instead
of utilising the correspondents of the news
agency and using the news agency reports for
their news bulletins. I think that they too
should employ their own correspondents
through out the country so that that also
provides competition. Then there are the
national newspapers which employ a large
number of reporters working in different
centres in the country, and so the competition
can come from these sources. You do not
need to have two agencies.

So considering the fact that we have only
limited resources—whatever be the resources,
it is always limited—it, is essential to
concentrate these resources on one agency so
that we can improve the coverage within the
country and also abroad. Other Members have
mentioned this fact as to how few
correspondents we have abroad. It is
disgraceful that we do not have any proper
reporting by our news agencies from the
Middle East or Africa for instance. There are
so many countries with which we have close
relations now not only in trade and politics,
but just the fact that so many large Indian
communities live in these countries makes it
essential for a national news agency in this
country to have correspondents in the Middle
East, Africa and the Far East. And talking of
resources I would like to pay tribute to Sama-
char for its coverage of the cyclone disaster in
Andhra Pradesh. It has been an excellent
coverage. And why? Only because they had
been able to send a large number of reporters
to the different areas which were affected by
the cyclone. And if we had had two agencies,
you would have had the experience of UNI
and PTI reporters going to the same village
and trying to compete with each other. There
are 200 villages affected in one taluk, Divi
taluk alone. I have just
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been there during the week-end. One realises
how difficult it is even to get to these places.
It is because we had this one agency which
has a large staff that Samachar has been able
to do such good work in the coverage of the
cyclone, unlike the national newspapers which
have I think, on the whole not been able to
give proper coverage.

I have one other suggestion to make which
is that if we can afford another agency or at
any time when we have the resources to do it,
perhaps we should have another agency for
features, a features agency which would deal
in specialised news and features relating to
science or agriculture or rural subjects and
such other things. We keep on saying that
rural areas are neglected. But why? Because
the rural areas need a different kind of
approach to present the rural problems, and it
is a kind of specialised reporting that is-
required in agriculture and rural matters. So,
when we have the resources let us start a
features agency which will supplement the
main news agency. Sir, I would not take long-
Just two minutes more, if you could give me.

Therefore all that I am saying is that if we
have one agency, we will have that much
more efficiency and we will be able to serve
the smaller newspapers and the language
newspapers much better. There is a fear in the
Hindi language press that Hindi will be
neglected. But there again, it has been said in
the seminar of the IFWJ—the consensus was
this— that "the interests of newspapers
published in the various Indian languages can
best be served by a language wing forming an
integral part of a viable news agency and not
by creating a separate agency immediately in
the absence of financial technical and man-

power resources.

To dismantle the present set-up will
involve some practical difficulties. It would
be like tryingto put the
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omelette back into the eoriginal eggshells.
Once we have scrambled an egg, it is very
difficult to unscramble it. So what I say is,
keep Samachar. If you do not like the name,
we can change the name of Samachar. If the
name has become odious because of the
association with the Emergency let us find a
new name for Samachar, but let us try and
keep it as one agency and improve it and
make it a model agency. Thank you.

PROF. RAMLAL PARIKH (Gujarat): Mr.
Vice-Chairman, | am really astonished to hear
some of the comments from honourable
Members on the other side who had
themselves several times agreed that there
were certain distortions and excesses in the
Emergency which were required to be rec-
tified. Now it is really surprising to hear from
some of the honourable Members on that side
arguments which go in defending the
Emergency. Now what we are debating here is
a very limited issue. The issue is that
Government have come to this House with a
statement that the manner in which Samachar
was created was a manner which has been
proved beyond doubt to be one to which this
Government or anybody who loves freedom
and democracy cannot be a party. This is not
based on anybody's fanciful imagination. One
may agree or may not agree with the re-
commendations of the Kuldip Nayar
Committee. One may differ from the points
made by the Kuldip Nayar Committee. I also
do not agree with all its recommendations. But
at least here the point is that they have gone
through this question as to how Samachar was
created, and they came to the specific
conclusion that Samachar was not an
independent body, that Samachar was used to
suppress not only the liberty of the press but
civil liberties and everything that constituted a
democratic order. On page 36 para 75, the Kul-
dio Nayar committee, have therefore. said
"The fact that Samachar management at some
level was in liaison with Government and pro-
Government  political  elements is
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shown by certain decisions of the Censors
which described the Samachar version as the
only one which would be permitted. The
Censor authorities had issued verbal orders for
killing the news of Shri Jayaprakash Narayan's
letter to Shrimati Indira Gandhi concerning
her offer of contribution for purchase of
dialysis machine. Subsequently, the Censors
declared the Samachar story, released on 17th
June 1976, as correct and permissible." Now,
there are several examples. We never know
what Samachar did in the past. And simply
because there is a change of Government we
cannot say that Samachar would, therefore be
basically different from how it was
constituted. Many of us—Members of this
House, on this side or on that side—are
anxious to ensure that whatever may be the
Government—it may be the previous
Government or this Government—the things
which happened in the past during the
Emergency should not repeat. Now how
exactly could you do it? This is not a question
of dismantling. This is a question of removing
the distortions and aberrations which the
Minister in his statement has very pointedly
brought out, that "the Government had not
only actively assisted the formation of
Samachar but had also guided the Managing
Committee of Samachar in their policy
decisions. Samachar was, thus in this sense a
product and the symbol of the Emergency, and
indeed, an aberration arising out of the
Emergency." Now. this Government is
committed to removing these aberrations and
it could not do so without giving its clear
opinion that it does not approve of it. Now it is
for the agencies, for the press, to decide
themselves whether they want to retain the
original four agencies, whether they want to
have two agencies or one agency. Whatever
you do Government's attitude is very positive.
It is not dismantling anything, as it is very
distortedly alleged. If it were so, Government
would not have said this, "The
Government
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would be willing to consider financial help for
participation in the Nonaligned News
Agencies Pool and for the development of
services in Indian languages." So I think
Government has been very positive in
considering this question and in considering
this it is consistent with its total attitude if the
restoration of a democratic society and a
democratic order in our country... Then it is
said.,.

SHRI ABU ABRAHAM: If Samachar was
an aberration of the emergency, so also was
the All India Radio. That too has to be
changed...

PROF. RAMLAL PARIKH: That is why
this Government has made it known
several times before that it is going to ensure
that, the All India Radio is going to be an
autonomous corporation. This
Government  and its leaders have stated
time and again that there are three things
to be done in order to restore democratic
order. One is the repeal of the Act which
prohibited  the freedom to publish
Parliamentary proceedings. That was first
done and Shri Advani should be
congratulated  because he lost no time in
doing it.  The second was to ensure that the
news agencies enjoyed not only the same
freedom, but had more freedom and they were
assisted in removing their difficulties at
their instance. = My hon. friend Shri Abu
Abraham just now stated that the method
in  which Samachar was formed was
certainly a matter which nobody could
tolerate. That is exactly why the
Government is not  coming forward to say
that the news agency should be of this type or
that type. It is only giving an  opportunity to
the professionals to review themselves
and decide what they want to do. It is not
possible unless you do the first thing first.
The Government have only came to the
conclusion that they do not favour a
forced marriage of the agencies. It is for
them to decide whether they want to
continue the forced marriage or again want
to go back to the original units. ~ Govern-
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ment has not said anything on how they
should do it or what they should do.  This is
very clear.

There are many points and I know the time
is short. The main question is that this
Government is committed to a plural society.
Let us understand it dearly. Some may say that
it is characteristic of Janata. Yes, I think it is
characteristic of Janata Government and Janata
Party. We have to have a plural society and we
do not want unilateralism or monopolism!
either of the private enterprise or of the State.
This is exactly where we differ from our other
friends. Our Indian society, Indian culture,
Indian languages, Indian religion and Indian
press are all based on the principle of plurality.
Unless and until we recognise that and we
ensure the plurality or the plural character of
our society and of our philosophy we would
never be able to ensure democratic order in
our society. That is why multiplicity of news
agencies is a vital element and an important
element in the restoration of demcoracy.

Now it is established beyond doubt that the
Samachar functioned at the sweet will of the
Government of the day. This Government
does not want that. We do not want to
continue that old system. This is a self-deny-
ing act that we are doing. This is not being
done to patronise somebody or to create better
conditions for ourselves. We are in the process
of doing an act of self-denial. We are giving
up some of the powers which the Government
had acquired in the past. Our leaders are well-
meaning people and they may have all the
good intentions. Still we are after all human
beings and sometimes we may abuse the
powers which are given to the Government.
That is why we want the whole idea of
centralism and unilateralism to go. Only then
we would be able to ensure future of
democracy in this country.

It has been amply established that even
the news about the birthday of
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Shri Morarji Desai was not allowed to be
published by Samachar in those days.  Only
one line was published in a language
newspaper to the effect that today was the
birthday of

sought to be removed and got to be removed,

Shri Morarji Desai.  That was
because they were told that if the news was
published it was against the security of
India. Now  this is the kind of
experience that we  have had  with

Samachar. There may be some merits.
But, in totality, ifyou take into
account the whole thing, the manner or
the way in which it has  been
constituted and the philosophy of

unilateralism which brought it into being
are matters which are not consistent with the
restoration and preservation of a democratic

society.

Now, Sir, there is one more example given in
this Report also.  Mr. Jagjivan Ham was
mentioned as a defector when he resigned
so  boldly

Congress Party. Now,, with these examples,

and so courageously from the

how can you say that the record of Samachar
has been good? It is a dismal record and it is a
disgraceful record. Now, Sir, there are
many other problems. In this Report, we have
a number of other things also. A point was
made by some friends who tried to quote
Mr. Irani's note of dissent. =~ Now, this note
itself has been used by friends of opposition
party to suit their convenience.  This note
itself says that the restoration of  the
original news agencies was the most
imperative measure which was required to

restore the freedom of the press. And, Sir,
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I am really amazed when some friends (Time
bell rings).. . .say that the news agencies were
being directed with the intention of moulding
the public opinion. Now, this has never been
said. It has been said in the Report on page
15 as follows:—

"A news-agency system therefore
cannot by itself be an instrument of
social change. At the same time,
when a community is in the threes

of social change, a news agency
system adhering to the principle of
objectivity, has to cover or reflect
the unfolding of such social change,,
and to that extent, as a medium of
mass communication, it induces and

supports the  process of  social

change."

I think that this is a very objective and
practical assessment of the role of a news
agency.

Now, Sir, coming to the role of news
agencies to be developed in the Indian
languages, I would like to say that I
am at one with these who are for it
and I feel dissatisfied with the present
situation of the English press where
the English press is having a command
ing and dominating position and this
must be reduced if you want this
country to develop and if you want
to project the role of the common
man, the rural people, the poor labou
rers and the working class people and
all that. In that case, I do not think
that the English press can play that role
effectively.  Therefore. 1 would like
to urge upon the honourable Minister
that he must give an assurance that
he would be willing to help in the de
velopment of services in the Indian
languages. But I would like to say
that that assurance alone is not enough.
He must come out with more positive
statements indicating concrete
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measures as to how the Indian language
newspapers will be supported and developed
and encouraged. Here I must congratulate him,
for it was for the first time that the Indian
language newspapers' representatives and cor-
respondents were taken to the Soviet Russia in
a foreign delegation and this has never
happened before. If this is the policy of the
Government, let it be accelerated. The Indian
languages have suffered, the language
newspapers have suffered in terms of
patronage in advertisement, in terms of news
coverage, in terms of support, financial and
otherwise, and the Indian language
newspapers have not been given their due
share and they must be given their due share
and this is the opportunity again to think about
that.

Sir, I will take one or two minutes more and I
want t0 comment on one or two points. We
have now taken a new pledge to wipe out
illiteracy in the country. How are we going to
do that unless we support and develop the

Indian language newspapers?  This  ii
possible only by ensuring positive en-
couragement to the mnewspapers and news

agencies in the Indian languages and also
developing them and encouraging them
positively saying that there can be no news
agency just for English or for just one language.
There can be or may be an English news
agency. But there cannot be an agency only
existing in the English language. Now, what
happens in such a situation? For example,
suppose in Ahmedabad somebody speaks in
Gujarati. His speech is translated into English
and then it goes to Delhi and then it comes back
to Ahmedabad  which is again translated into
Gujarati. This is very objectionable and
unsatisfactory and this is an unhappy state of
affairs in our press and I think we must try to
rectify it and we must take this opportunity to
rectify it.  Now, two or three measures are
required to be taken to do this.  One is that in
the advertisement policy, which the  Minister
has recently tried to rationalise and which needs
to be further rationalised, the
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language newspapers must be given a higher
weightage than the English newspapers.
Simply because one has a larger circulation
among the wealthy class, it does not become
national. The number of readers only does not
make a newspaper national. It become
national because of the value of the news
affecting common man that it publishes.

Secondly, Sir, I would also like to make a
small suggestion that there ought to be some
way to reduce the price of Indian newspapers,
because they have to spread more literacy
among the people. In that case, to cater to the
needs of millions of people, what we need is
that we must try to reduce the price of
newspapers also, if possible, by reducing the
price of newsprint, by giving 50 per cent
subsidy on the newsprint price, and. so on.
That would ensure the regional language
newspapers to come up.

Thirdly, Sir, the whole idea of charging
a cess for newsprint also is very good, and that
indicates that the Government today is very
clear in its mind that it is interested in providing
all of us the liberty to come to our original
ways and reconstruct it in the manner as we
want it, in the free and unfetter manner as we
want... {Time bell rings). And, therefore, it has
taken enough care to protect the salaries and
emoluments of the existing workers. 1 do not
see any reason why there should be any fear on
the part of working journalists, because
there is already a  commitment that nothing
will be done to harm their security nor their
services or the existing emoluments. When
you look to the statement, it is very clear that it
is a very welcome statement and has a clear
indication of the Government's policy, and I
hope it will be followed up by more concrete
measures.

Mr. Advani needs to be congratulated for
the prompt manner in which e is bringing such
measures one by one for restoring democracy,
particularly with regard to the freedom of
Press, freedom of speech and other
things.
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I. certainly hope that he would very soon
come to us also with proposals for conferring
autonomous status on the Radio and
Television. And I feel that this House should
support his approach to ensure a system which
can never be tampered with by any
Government of the day.

Thank you.

S wfwha T\t (T 937
TOAATAS WEIRd, THTATT FT ATHAT
T e § fr ogmwr § weeifs
# gz sfaw 7@ awmear 0 &
Aqrews § £ A F fawew & v ®
qTETT & Fd T ETa fFarar A%
oa €7 I WA wr g #iE
¥ wre § OAg §OET SEer @ §
afew zfagm &1 dmer 2 1 FOETC
99 OF AT AW | HIWAATH AT
FY T EN T FAIH TCHC F IO,
St fF s W @i #r gEr
& gU AT H qOpT WiE §,  wHTATT
F G FTF  F AATAT HI5 TEAT AG! AT |
7 Sfag  Faw o1 9 W w8 Ifea
AW TIMAT ¢ a1 IFH A0 auTE A7 #N
HTATTHAT AL 1T & | Hae guIL FHIS
W #r ag drar & fF o s mrEdr
SATATET &1 § a1 g0 IHE AT
& # | afedt T ® fwvErdt O
T AT & | THT A QWL WHIT H
T TaA=AT T AT AT 9T WS g Mo
srfew | H dto AT OTIE HIT IAHT
9 & ST @R A7 a9 T AT H
aifafzFmres AT FA1 JEar |

YA WEIEA, I OIS &
A% § £5 W T4 T 9B W sfaww
T7 xf’wmaﬁg_t{lfrwiﬁﬁ
gt ¥ g 7 gar wEwd 97 7
1987 oAl F o W HASt F1 0%
W rEeT #1 e fgegmarT 7 AgHw
7%, famk wfd 7z w0t =0T WL
w77 fafafas’ &7 g e 4 s

[ 29 NOV. 1977 ]

under Rule, 176 214.

¥ 3 W% W 4G A BT AET T
aga @a< faaadr 41, sad gow faat
FT ATAT 1 DTAT TF AT GH A7 I
& weafaa mwifsdz §7 g #femr
i | wmar | uHifedds 59 wre
ifear & 7 Faw fegmra &7 s
#1480 & WA AR are
H THUOE ST 9ger faan, afew
aq A& & s F1 fr W &
are # 0 qEAT A A | faRw & S
1 ag |1 71 "rew & 7w fF g
§ fradt  sEvgsm wemEr €7 g
fesr & | 5T Tggmam v "Er
1947 ¥ ATE &1 4 10 7T 478 AE |
TH IA ATE AT A9 A1 97 uwifEaey
gw A sfear &1 & ) W oEifeaEe
59 o1 gfear 7 g 9T Faw v
FATATC S AAT ST A1 9TAE A HTATET
1947 F a9 1942 H & AT 9747 |
AT g e g uAteai war
FEAT § | A F =R wuw fam ot
W TR A1 TG Fa UF BIEA o3
ATHAT a7 Fa9 FwH=iaAl & fgal #v
HTHEAT HTAF <E A2l €41 | Afg e
FwaaTteal & fga Faer &7 ¥ & g€ A9
g | Fwuel a Wi an g, s ey
F Ay &1 30% fod s e Wt 2
& srrar g o g F ame  ag A=
T, 9% 9 % GTo e Wrfe WX
!'io Uqe mgc%aﬁ'ﬂ't‘;aﬁ EFW"IZ-ITFI
e a1 | s BF wedr oft sany §
Ferfr s ae qaw g S Fea £ fx
gfaifar g, Faw ofrz 1 F=Zmws
2 OEFRTIAAGE | AF FaAw TE
FOAETOA AGL T | 59 &2 A% i,
# ag 71 72 FE 7 4z I o i g™
FT ARG FT W 4T, AFA qF§ AT
ARGT T & TALVE T2H ATAT Fa771 F1
Fwgrar 99 e oo e, famw
fa a7 & st 71 § =afsna =g



215 Discussion

[ s 7]
q WWar g HIT A A e v
A1 FTE FF AZ1 TIAT, IAKT T WAH
weET AT, FAFr w1 qata W 4, aer
gfeesmr Gar ar fF 7@ aer-faandt
WAL FANAT T TETAT | IHH FH AL
T AR FT 13§ AHEA 2T T |
fom < swesr A g, 3w faw
Fo UHo ATEe F FTATeA § & AT A1,
et T A # foid % fam owmae
AR O 11 o A O 1 e
WEATL F 1 ATTH 31 7% HIC 98 797 HY
afew #% 7% | a7 A9 TEFAT 1Y
foafz ot o1 ag wfad 4 5 o
et Fr ot Ao Ao wrEe ¥ 3
FTEGEIOA FeAT 4T |

% HATar 29 Iq fEA awTE
qat # FTH F74 AT AN F HE 7 T9
W AT FA G F 09 W 0T =
4 A WEE Al IATE qIAT | FifE
¥ UF o AT £ | FTE FATEamar
T A AT A ATHALS T AL T
77 faar &= faAar €, 3 G
£\ F1E EAT 777 w6 § a1 9 g,
=HH F1E W 441 727 | e 3w Ay
% qAT 4T | FAF UF FEHr ZHT
E19 T WAMT 4T, 39 F @A § 39
srafewar faaar @k @ A
it w1 sz AT 0 ‘E weer
ZW & WA A7, I AT T
afaer 3sva= Z@T1 F A5 gET 97
afem ‘gwrare’ aT WA & AT, WY
w4t § Fgr S AT FATATL ATFAT
#1 qgfa o1 41, 77 FAT &1 TE A
Fa9 AL ARTATT W1 GH TOEHUA
=t F faea 78, gwfw g9 ad )
ag ¥aw A feafq F @ & A
AT, TAE A3 A AT AT AT TG T
wfasma a2 afex g fr ag
‘aRTATT wT AT @ wEw fAa &
At greanft &t @9 q@ g | afew

[ RAJYA SABHA ]

under Rule, 176 216

¥ Y ag wgm fF ‘gurare # o oy
AT FTEAT GAT 7 47 Wi 2 i oo
‘AT F aeyEw ot g A
1 uE G mfefoaw dwd H
T AR Fa 0 W Al &) we
% AT &7 wnfeforaer A= F Y a1
st w1 #r s« 2nfr | e
I THT 4T G Aoy F ofv 2, av ofr
& & 1 afelom v sae A 0w e
a3, wafad 5o feariad 1, 20 qrae
F e F fag o o S o
&1, I8 AATE T Aifgw ET wHe
T AME | gAiAd AT A Sir
Fwen faar wv ‘gutn w1 wwTE
T B, § AE @ FEE

THAATET A ﬂ'g:t?.'ﬁ‘, llol?ﬁ'oﬂ'rfo qre
frofTomEe 37 1A & TG IATOTFTT
ﬁ“ﬂ, l'{o‘ﬂ'utﬂ'ﬁo Eﬂ‘!_"l‘huﬂ'oﬂﬁto FT10
AT T A T F4T AT 70 sevifusre
1, ITHE TR vAT | ™R oA
et sat wAfsdt o Ama W 2
fo #41 feeft = uifeal o aredm
WIATHT BT 77 qAfRAT T A
T ¢ TAEr wEemEar IwiEm
ot & qrafm gt w5
w7 famy =T 8, 3% qATAT-TAl
w1 fare w7 & 47 wEw ¥ 9
Fal Z1 #Far \ gwy za faar foar
AT FAm sl §owAnE &
FTAAT WIEAT A0 WS AT FET 2
TET T ATE T 45 A7TRH 47| TG
V8 WTAE FI FATH F7 F AA fuaq
#1 TR, A WATHC WA AT
gt #1 wreed fyar am ) e
qoAT A g s Fo 9% A
afm gatman fggem aaeme &
W w7 Fval w1 fgErogver 4 —



217 Discussion

RIS WY HEw &7 A &7 faa
o W7 Tt fasreaTr F7 S9TET WweT
3 uE F7 femr o AT 97 AT
fe zmer #1f wifafadr favaudiaar
wi v w5 ar iy gt § g 2
T A UET e gn S AW
WA # W17 GHY a7 SF WHIATC WTT
afemes & wmf &1 w® fegmm
g F fad oW weer g
wETH\T AT A OF g w
- fm A wE wfer 7@ g
femmr @maTT v s FTE-
wefe ¥ g9 g fgar | @R W
@W'{Tﬁﬁm‘a’ﬁmﬁﬁm
it fergema gwraTT A1 FATATT
QAT & ez FTAT AT, WA aaLd
F1 FwAT AT | UT FEA T AT G X
fo afe whwdifrer & fft o7 sfre
e #1, 912 a8 0w ¥ gfez 82,
qE AZ  WToUHoTHo ¥ FfAAF &Y,
 gAr P #T am § T A
F FY ervaT FAT LA | FEE Al H
37 off gad A7 aw@ edE wre
¥ ¥ fam wovae FyAT O3, AR I
wamar # fawwm @ oar |
- gt fadt aafe w1 wEdaar @ fawEm
¥ o wdr & T wrE waea q@ g |
a8 T AT & AAwa § {7 qarane
a7 Zav & | gl ek awre gfafa
#t foiE faeger araw & wifF 389
az w37 T & 5w oAtwal w5
FTR wAwa FI aged ¢ | 98 faege
ww g 1 K o Sl & fme w gl

[ 29 NOV. 1977 ]

under Rule, 176 218

FTH AT WAL T AT O (SR
AT TG afew S F1 qAT A
& | TouHonTEe H1T froftents mHT
T IO ¥ T wv w4t
afee gwaer i wnt 0w wl
i aR g mean o f5 ==
WAHT W AZA FFT § | AT qOATT
F1 9% S0 7Y gt afew aga ¥ AT
T AE W gAr | ug A dr Afr
e FgrAa £ v faere § g amr
fosr® & @y W7 7g Ao
g fr fosror zawrav d 1 o7 5w gy
H FTH FA AT AR £ Ieg AT TZ AT
@ fr o w1 g WRE ) T T
i 7 e et =9 oaeT & wfor
T g | W wE 9y g & fw
ATAT 9AT F IR Fifq AT gwar
a1 7z faerga T & 1 o AT
quTw ¥ W @A @1 wwATE |
At St @0 77 wed F e swee
¥ 7% &1 9w & a1 TEL WeAl W 4g
Fzar A € & a7 wwrae g@il &
Ffer ar gATT oHeET & 9t
AT F qT9 qFA § a1 qg fqug
e 1 fo g o wom
grm | mwraTeed Faw A fasife
AT g | THET Swar & A
AT ART & | FEAT WAAT  STr
HAT AATT £ AT AT FTONH F AZ
&t & e gaTE F1 A 2

FTTATEAS WIS, 50 T 50U T4
faels 2 | 0% AT H | 77 FEAT AgAT



219 Discussion

[ fr e ad)

7 o ga FwgaATo7 10 F4v7 AT AATRT
T w418 freaafar 7 i frem w1
fem =i faaq g7 war=re vifgal A
ATAET ATHALTTZ | A A28 0557 JAT7
AT dfF a7 Tara wA FIAH T v
2, TR T wT ar AR
H AT AT TS FIAT A A
TAAT FR0 AL 21 A0 oFfaat # w
FTA ATT HATTATATHT FT FAAT & T
i wrifgn, saardi aaa faaar aifgg
faaa i arder i 3fea o frgmany
zige o7 fwdt o Taw gt F gaa<
T HAEIAT R AT Z0AT 3 A% T4
gl wwan R A sr o fefsrama fradg
FTIZ AT FiH AT FIEETFTA N
TN W IA4 - FAAT AAEIAT wi FH
A § AT IAE0 F47 AT 997 qoT &
qEgAT F A ZAT | FWE AT 7
nEAEE E o A Aa T w0 fase fag
w3 # A 7 0F qftar 6175 fFaifa
w7 e s

(@ar wY wet)

39 famaa 5 ArdAr areg FATE
a7 faatfea = far w0 f 2397
oo gfFamd =7 F FATHT 94T 1 EAT
EWT S TAAT FT, FAC AT THAT F
stfer & a7 Fam=e 97 99q § 9}
IA%r qAqg 7 &1 faaviy fgay 2

dmd am 77 2 f& 9rd o
wAfadt w1 OFAT AT 4-5 FUT
I F VAET AT WEE AL 2, qE A5

[RAJYA SABHA ]

I

under Rule, 176 220

T TFT 1 T IW H o A 5AAT
T & TET TR ArEAT i T dr
TS 0T A [AS § F741E 2T 8,
1 A ¥ o< g 0w F1E
T FTH TG I51 GFAT 6 T G0
I uafadi & faq & /% w7 w0
T AfeET T ALY AV wIT
FEA FT TECT § AN TATAL 941 F
wifirs 1 g ferma A 2 f 7 gt
w1 10§87 T AT qaee oFfaar #
U GHT AT F T | IYAATEAS WETA,
F T AEIES § 9g WAL FLAT 1A
Z frsaiT sarare ol fit At weEt
FAr T ArE A 247 afwT 39
w4 # I F oo gamZa 3 & fag s
# fo weardl fagaw s g 7 22
HITZHL THFTEAETAT TR AT |
gt e marae osfaqt ® A #
WT TAF A1E WIE TEHEH A FAA
HYTEHT FT A JIET TEAHE FT @Y
STRT | TS &1 W T g {6 SHerl
1T T O A’ % fvo #Hio T
T T W ST F ST T A0 E 0
WA AT gHd 2 1% 39 s 6 oY, uE
oY FATH AT AR { G A AT
MFqgrad wygaH I HIwiw
FTAT g, WG #reArdr St ¥ oAH
3wz # o a& i &1 2g7 & gzmaw,
B 0 A% frwad 53 am e
ATCA GATE 75 W7 TH AR F1 47 721 7
Zzrdar o1 ff & & A TaT w
afram s 7T @ E | TR § fag
W a3 fredt dow F 9 Wy



221 Discussion

fr e A eaarasar 2 fear & qarEme
wsifedt & saarieal ®1 f& o qwr=e
uSfaat & wA=Ti w1 399 q@T A7
FIE FEA AFT E W FH FAT WA
F7 | T WD g gferwm
s F T H 2 AT 99g 2
o ady @ o i s s H o T
¥ AT [T FEET FEd g W AT
L T HAATAS G W AT WY AT /Ay
T AAET A4 ¥ wwd 2 | § IRiE s
7 W1 T § WmT WA
g & s =rawar #1900 FATA F
HI7 F% 2% TF TfozAT, FouToHTEo,
g %% | fowe aowe 7 v
1 TE AT TwH A Y wEew  qE
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T A I g
SHRI VISWANATHA MENON
(Kerala): Sir, I welcome the decision to
restore the four original news agencies
because our experience during 19 months
after the creation of the Samachar is bitter.

When my friend, Mr. Abu Abraham was
speaking, he
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was saying that the excess was only on the
question of creation. But in the functioning of
Samachar also, excesses were there....

SHRI ABU ABRAHAM: I must clarify
this. Even if there were two agencies or four
agencies, so long as there was censorship, so
long as the emergency existed, Government
could have interfered. So do not misunder-
stand.

SHRI VISWANATHA MENON: All right.
Thank you for the clarification. Sir, coming to
the statement given by the hon. Minister, the
main difficulty that I find is when he said that
he will have the status quo ante about these
things. That has created a misapprehension
among the employees of Samachar. My

humble submission is....

THE MINISTER OF RAILWAYS (PROF.
MADHU  DANDAVATE)!:

Status quo ante is about protection of

emoluments.

SHRI VISWANATHA MENON: Yes. I
request that whatever benefits they are getting
now because of the creation of the Samachar
under whatever circumstances, those must be
assured promptly in this House by the hon.
Minister. I feel it must be done in a better way
and an assurance is essential.

Sir, I took at the question of Samachar or
the other news agencies from another point of
view. I look at it from the point of view of
journalism. If there is only one particular
structure of organisation, then journalism
stoops to the extent of a clerical job. If there
is a competition, naturally
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[Shri Vishwanatha Menon] some kind of
originality, some kind of an enterprise would
be there. According to me, journalism is an art
by itself. So, for the sake of journalism at
least, there should be more agencies. My
friends" who are actually the victims of
Samachar or the victims of the emergency,
who are from among the working journalists,
are afraid that something may happen.
Nothing is going to happen. Let journalism
flourish in this country. There is nothing
wrong. If [ make a speech here and if there are
four news agencies, as least one news agency
may feel to write one sentence. Others may be
all anti-communist and they may not give
anything. I do not mind. At least that kind of
competition should come into this field. I

welcome it. My

friend, Comrade Anand when he was
speaking here, said about gome demonstration
in Patna and nothing came in the papers even
now, because there is only one Samachar
Correspondent. If there was a competition and
four news agencies were there, someone could
carry this news. So, do not stand in the way of
these things.

The main difficulty is, how to make it
viable. It should not depend upon the
Government. It should not go to Mr. Advani
for help. Now, how to do it? My humble
submission is that there should be a statutory
decision on this question. Big newspapers
have finances and presses. 1 agree with
Comrade Anand that a cess, should be there.
But In that respect, small papers, district
papers may not be taxed and only these big
people should pay. Actually speaking, if you
look into these things, you can see
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even now that these big press barons have got
their own news service and are spending a lot
of money for that. At the same time they want
to kill the UN.L. or P.T.I. and all these news
agencies. So, my humble submission is
whether it is one paisa or two paise the tax
must be levied on these big presses, for the
purpose of Cess there could be the ABC
system or something like that. Small papers
can be left out. The viability of the news
agencies is a vital and important factor. I agree.
It should stand on its own' legs. At the same
time, the Government should give
advertisements and so on. Now, it is actually
patronisa-tion. I am not saying about the pre-
sent Janata Government. During the thirty
years of Congress rule, it was all patronisation.
Certain papers got advertisements. For
example, our paper would not get any
advertisement. There must be some rule. You
can say that so much advertisements will be
given if there is so much circulation. There
should be some such system. Some statutory
provision should be there. Without that, if you
give that power to the Government, the-
Government can influence. Another-matter to
which I would like to draw the attention of this
hon. House is. about the regional Press and
their condition. There was the UNI, the PTI
and other old news agencies. There is now the
Samachar. Their catering of news to this Press
has not at all. been happy. Why not they give
their news in the regional language itself? If a
news is taken from Kerala, that news can be
given to the Malayalam Press in Malayalam. If
the issue is. of an all-India importance, it
could-
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be given either in English or in Hindi
to other parts of the country. The
regional Press and the Varta should
be patronised in such a way that all
the regional languages are patronised
and made equal. In this respect, I
would like to draw the attention of
this hon. House to one fact. Many
were criticising and saying that after
the Janata came to power, the Sama
char has become the Janata Samachar.
I do not agree with that. I come from
a part of the country where even now
Samachar and the All India Radio ate
All Indira's Radio and Indira's Sama
char. Therefore, I do not agree with
that. I am saying this from my ex
perience. In Karala, the All India
Radio is All Indira Radio even now.
In Kerala, the Samachar is even now
the Samachar of the Congress. There
fore, I am not saying that because
Mr. Advani has become the Minister
it has become Janata Samachar. I am
not going to say that. But the inde
pendence and the freedom of the Press
has to be guaranteed. How? Not by
the Press barons. The structure of
the Board is given here. Nine sub
scribers will be in the committee and
so on. I do not agree with that. Who
are these subscribers? People like [he
Tatas, the Birlas and some such peo
ple who are running the show. I do
not agree with that. They can have
one representative. I do not mind. 'l he
working  journalists must have some
representation. The non-working
journalists must have some representation.
Moreover, according to me, if it has to
function more democratically, representatives
of the central trade unions, not only of the
working journalists, but of the central trade
unions and kisan sabhas must also be there.
Such a Board alone can act as a block against
the influence of the Press barons, the multi-
national corporations and other vested
interests. Such a Board must be constituted.
Anyhow, as a beginning, the Government has
taken a decision to bifurcate it and to have an
open discussion, to have an open discussion on
both these things. I welcome that suggestion.
At the same time, [ would like to impress upon
the House that on this question
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of the freedom of the Press, the voice of the
people who have not been heard till now,
namely, the voice of the downtrodden of this
country, mainly the voice of the unorganised
working class must be heard. The organised
working class have got some forum. But the
unorganised working class have none. They
can speak only through the regional Press. The
regional Press should be patronised by giving
pecuniary support through advertisements and
so on. Sir, in this respect I want to make one
position clear because everybody is saying that
it should be looked upon above party politics
and all that. I agree with that but whatever we
speak, party politics does come in. Because
from my experience I can say that even
journalists can be influenced. Is it not? Even
before pre-emergency days the role of the
working journalists of this country was not at
all much commendable. During emergency
they cowed down before the Government, but
even before emergency they could have been
influenced. Is it not, Sir? The suit-length
stories and the scotch whisky stories are now
coming out. I do not want to say all these
things. So, I have a humble submission to
make or rather I make a request on the floor of
this House that the working journalists of this
country must also feel their dignity of labour
and they should rise to the occasion. They
should be the biggest fighters for freedom of
the press and then only this can be achieved.

SHRI K. K. MADHAVAN (Kerala): May [
know whether you are supporting the
Government's position or not?

SHRI VISWANATHA MENON: In the
very first sentence of my speech I have said
that I support the bifurcation. I have made
my position clear.

SHRI S. W. DHABE (Maharashtru): Mr.
Vice-Chairman, Sir, I oppose the proposal
and the statement made by Mr. Advani. It is
neither a historical statement nor there is any
historical
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[Shri S. W. Dhabe] necessity which he has
done. It is a political blunder which he is
making today in thinking that whatever was
done in emergency has to be set at naught.
One Member just now said that the press was
muzzled not because Samachar was there but
because of censorship. Now if there are four
agencies there is no guarantee or cir-
cumstances may warrant that the censorship
may not come in and the news can be
sterilised. It was also stated that the plurality
of society requires more than one agency, as if
more than one agency itself will solve the
question. Sir, I agree with my learned speaker
who has spoken previously that the trade
unions and the downtrodden must have a say
in all these matters, but if the situation is
different then we think of different pro-
positions. Somebody just now said that Mr.
Advani is thinking of a proposal that the All
India Radio should be made an autonomous
corporation. Why can't it be given to private
agencies, like the Tatas and Birlas, as is done
in America? There the radio is in the hands of
private persons. But that is not the proposal.
The proposal is that an autonomous
corporation should be established. If it is good
for all-India important news media, why will
an autonomous corporation not be useful for
Samachar as a news agency? Therefore, Mr.
Gadgil, the opening speaker, said: It is not a
decision in the interest of society, nor a
decision as per manifesto of the Janata Party,
but a decision politically motivated for some
other purposes.

Sir, my friend just now was saying. I also
wanted to quote that about the railway
accident debate which we had a very long
debate, when Mr. Dandavate the hon.
Railway Minister replied to it—no news was
given by Samachar, nor a flash was given in
the newspapers or in the All India Radio, but
the statement of Mr. Kacchwai, M.P. and
erstwhile member of the Jana Sangh and
president of the unrecognised and
unregistered union—I am told it is an all-
India union of some con-
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trollers or some categories of railway
employees—that the Railway Minister must
resign, not only appeared in newspapers, but
it was also flashed on the All India Radio.

5 PM.

PROF. MADHU DANDAVATE: The
news is more attractive.

SHRI S. W. DHABE: It is more attractive
because it is made by a member of the Janata
Party. But what I am saying is that if
Samachar news is given like this, then if
Hindustan Samachar comes into existence, all
the news of Hindustan Samachar will get a
prominent place because political persons are
interested. Therefore, Sir, we are not here
considering whether there should be one
agency or competition among agencies. Com-
petition is not made applicable to below field.
My friend who is sitting here speaks about
one-union one-industry in the trade union
field. Though we talk of industrial democracy,
we do not accept the principle of plurality of
unions as competing unions in many fields.
Sir, we want one union svery where. My
friend has made speeches in which he has said
one-union one-industry.

PROF. MADHU DANDAVATE: I am
sitting here. You have forgotten Mr. Advani.

SHRI S. W. DHABE: I am giving an
example. Therefore, from situation to
situation,  different proposals, different
solutions will have to be found. From that
point of view, I would like to make some
suggestions. The reason why I say that it is
not a good decision, it is a politically
motivated decision and it will not help the
country or the employees in that, firstly, it is
stated in the White Paper on Misuse of Mass
Media at page 44 in paragraph 10 regarding
Samachar that "The Employees Federation,
however, welcomed the proposed merger. The
Indian Federation of Working Journalists,
New Delhi; National Union of Journalists
(India), New Delhi; PTI Employees
Association and UNI Em-
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ployees Ferderation, besides the Associations
of Employees of Hindustan Samachar and
Samachar Bharati supported the proposal
subject, howevor, to the rights and interests of
the employees being safeguarded in case of
merger and thereafter; and protection of other
service conditions and other benefits." There
is not a single word in the whole White Paper
on Samachar that this was done under pres-
sure by the unions.

[THE VICE-CHAIRMAN (SHRIH. M.
TrivEDI in the Chair)].

If it was so, today the same unions would not
have supported the continuance of Samachar.
Sir, this became a new idea in the month of
November, to go back to these four news
agencies. It was never contemplated by the
hon. Minister when he constituted the Kuldip
Nayyar Committee. If only the four news
agencies were to be revived, it was a waste of
public funds that the Minister had appointed
the Kuldip Nayyar Committee and made a
farce of constituting the said Committee. The
main purpose of this reference was that
working of Samachar should be reviewed.
That Committee have made certain
recommendations and there are also differing
views by some persons whether PTI and UNI
should be two news agencies. But the Kuldip
Nayyar Committee Report has been given a
decent burial and a new proposition has been
brought up that the four news agencies must
be revived. I must say, Sir that the Minister
has not consulted any working journalists
trade unions apart from other national trade
unions, before taking a decision. It was
necessary because the most important
federation of working journalists considered
this matter in its session at Hyderabad in
August just after the Kuldip Nayyar
Committee Report was published. And they
condemned it. I shall seek your indulgence,
Sir, and quote from the journal, The Working
Journalist, of the Indian Federation of
Working Journalists of September-October,
1977. The Resolution is given on page
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7 of that issue and it is stated that "most of the
recommendations of the Nayyar Committee
are retrograde in nature" and they have
asked—"The meeting, therefore demands that
the recommendations should be drastically
modified in order to give to the nation a really
viable, indepedent and strong agency.

"This meeting urges the Government
that it should not take any decision on the
report without having full consultation
with the employees' federations."

The Resolution further says;

"The IFWJ which is fully committed to
the freedom of the Press and independence
of the News Agencies, is firmly of the
opinion that a statutory national news
agency as suggested by it will alone be able
to maintain independence and objectivity
and serve also as the pace-setter for other
news agencies which newspapers might
start if they consider it necessary in the
interest of the newspaper industry."

There is then the statement issued by Mr.
Suhas Agashe, Secretary General, UNI
Employees' Federation and Mr. Mrinal
Ghosh, General Secretary, Federation of PTI
Employees' Unions on the 17th May 1977
asking that the Agency must continue. Their
complaint also is that they have not even been
consulted in taking the decision. (Time Bell
rings.)

Before I conclude my speech I would like
to give the state of affairs. The state of affairs
has been well explained in the financial
statement given on page 71 of the Report.
The P.T.I, had a paid-up capital of only Rs.
4.2 lakhs which had been wiped out by losses
even before 1969. The U.N.I, had a meagre
capital of Rs. 3.5 lakhs. The report says: —

"The entire operations of PTI were thus
carried on borrowed funds at the risk of
third parties and more particularly of that
of the employees, liabilities to whom were
unsecured".
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[Shri S. W. Dhabe]

Not only that the staff gratuity fund was
also utilised. Samachar Bharati had Rs. 26.4
lakh capital which was completely lost by
1975. Hindustan Samachar had a share capital
of Rs. 1.5 lakhs. Its accumulated losses upto
31st March, 1976 exceeded Rs. 16 lakhs.

(Time Bell rings.)

I would like to conclude with only one
more point. And what was the meagre
operation which they were having? Hindustn
Samachar had only 66 subscribers and
Samachar Bharati 27 as given on page 73.
UNI and PTI had 182 and 201 respectively. I
would not like to take more time of the
House.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Please conclude.

SHRI S. W. DHABE!: From Appendix V,
"News Agencies of the world" —it is a very
important thing—I will take only one or two
points. Here they have given information
about the various agencies in the world. I do
not want to quote the countries where there is
one agency but I would take only democratic
countries. On page 147 they have given
information about Japan, Kyodo. ...

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Mr. Dhabe, there are at least
seven or eight more speakers still waiting to
speak and the Minister has to be called at
5.30.

SHRI S. W. DHABE: I am finishing. In
1975, the Kyodo had 51 bureaux in Japan and
24 bureaux abroad with stringers in many
countries. They are spending $ 72 millioin for
one viable agency. Our country cannot afford
the luxury of four agencies.

Lastly, the statement of the Minister is
incomplete because it shows only what they
will pay off. As regards wage Board
recommendations they will be paying less to
them. New agencies are having different
gross revenue and they will be categorised
like that.

One more thing.
Editor

The Sarkar Patrika
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THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI). I am sorry. You must conclude.

SHRI S. W. DHABE: Just one last
sentence. Mr. Munagekar editor of Sakal
Poona who was a member of the Kuldip
Nayyar Committee has taken very serious
objection to the proposal in the issue of 'Sakal'
dated 12th November. You may pay them for
their salary but for expansion and
development there is no proposal. Therefore,
the proposal of the Government will not be
successful and will not be in the interest of the
country or the interest of the working class.
Thank you, Sir.

SHRI V. B. RAJU (Andhra Pradesh) : Mr.
Vice-Chairman, Sir, I have carefully gone
through the statement of the Minister. I was
making a strenuous effort to understand what
could be the motivation for the Government
in taking to this enterprise. Firstly, how does
the Government come into the picture at all?
Who asked this Nayyar Committee to be
constituted and, then, what happened to the
recommendations? The Minister does not say
which recommendation, is acceptable and
which is not. Then comes the Minister's
statement of November 14th. And what does
he say? That Samachar is a product and
symbol of Emergency and is an aberration.
Now, is It the only motivation for the Minister
or the Government to dismantle this, to
destroy this? If it is so, Sir, then there are
many such other products also. Does the
Government intend to destroy all of them or
break them up. One significant product is the
Janata Party itself. Therefore, is it the
intention of the Minister and the Government
next to follow up and break up the Janata
Party?

Let us actually forget about the theory of
"product of Emergency". Already eight
months have passed and let them not use this
instrument of Emergency to beat not only the
Congress Party but the nation also below the
belt. This is not the right approach.
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Then comes the question of competition. If
there is competition, there will be efficiency.
So is the Government gradually taking to the
laissez-faire theory, to market economy? But
the Minister does not maintain any
consistency. The Government has no
consistency. If there is consistency, the
Government is consistent in its
inconsistencies. Two of the most important
media are AIR and Television but he does not
say a word about competition in them. Has he
a plan to break them up? Many are com-
plaining about inefficiency in the Indian
Airlines. The greatest public undertaking, the
Railways is there— Mr. Dandavate is
presiding over it— with many accidents and
killing people; it has become a killer transport.
Then are you thinking in terms of providing a
spirit of competition by encouraging others to
take it up? What is the motive? Don't give a
dog a bad name and hang it. It is not
'Samachar' which is creating any distortion. It
is the functioning of the bureaucracy during
the time of Emergency in the implementation
of censorship and 'Samachar' played to the
tune of those powerful forces and the rulers in
the Government.

Then, what has happened in these eight
months? What is the experience of the
Minister with 'Samachar' in these -eight
months? Forget Emergency for a moment. Did
'Samachar' create any difficulty for the
Minister? Misuse of an agency is a relative
term. Who can misuse more—the Congress
Government or the Janata Government? My
friend over there of the CPI(M) was talking
about competition, democracy and all that as if
he is going to give us on a platter absolute
freedom of the [individual. Can he declare
here and now that he believes in pluralism? I
declare, we believe in pluralism. Sir, it is not
the question of break-up that is going to
provide any efficiency or, what you call,
coverage. The point is not one news agency or
more than one news agency.
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Nobody is disagreeing with the principle of
having more agencies if the country requires
them.

SHRI ABU ABRAHAM: United States is
the only country which has more than one
agency.

SHRI V. B. RAJU: There are other
countries also. Actually, I should correct the
impression. In Germany, there are two. In the
United Kingdom, there are two. Let us not go
into that question. The point is that if a big
country like ours needs 10 news agencies, let
us have them. Mr. Abu Abraham has made a
good suggestion for the feature service. What
is the news reported, except the political
news? Sir, the House forgets that there is a
very important news agency, which may not
be competitor. It is the Information
Department in the Ministry itself. It gives
handouts about the Minister's speeches, about
the policies. What has happened to it? Why is
he not making a correction if 'Samachar' is
giving any wrong news about the Govern-
ment?

To serve whom, is he going to breakup
Samachar? Sir, status quo ante is a term used
now. Let us put the clock back. Let us go back
to what was obtaining before the Emergency.
Four agencies were there, which were sup-
posed to have been merged, but they are not
merged. I think the House is aware of the fact
that they are still existing; only 80 per cent of
the shares have been taken over by 'Samachar'.
To give them life, to show them favours, why
do we destroy 'Samachar'? The point of
dispute here between the Opposition and the
Government is this. The Government says that
they want to break-up 'Samachar’, not improve
the efficiency, not increase the coverage but
break-up 'Samachar'. That is the motivation.
We are stoutly opposed to breaking up of
'Samachar' because it is politically motivated.
It is not for a professional purpose. It is not for
the economics of it. It is not for any other
thing. It is only
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politically motivated. Where this Government
takes any action politically motivated against
the interests of the nation, we are going to
oppose it. We may not succeed now. We
believe in the principle that If you are doing a
thing in national interests, we are with you.
But we know you are not doing It for that
purpose. If you want to encourage PTI again
and give them work, if you want to give
something to the UNI, do it. We are not
asking that they should be liquidated. They
are there. You can make use of them. Sir, with
Samachar' we have not been able to cover,
with the presently available resources, more
than 70 districts. Out of 364 districts, we have
been able to cover nearly 70 districts. By
making them ineffective and feeble, increas-
ing the overheads, are you going to succeed?
You are going to doom the news agencies in
the country. Sir, what was the fate of the news
agencies before they were supposed to have
been merged? They are going to go to status
quo ante. PTI had 201 subscribers, UNI 182,
Hindustan Samachar 66, Samachar Bharti 27.
With these 27 subscribers, that agency ex-
isted. Then you want to spoon-feed them. Sir,
the motive as we have been able to understand
is: Weaken the news agencies through the
instrument of financial control, in a subtle
manner. Sir, a news agency will be effective,
independent only when it can stand on its own
feet, when it is economically viable. Five
news agencies cover the whole world. And
these five agencies were able to control and
stand on their own feet because of their
economic viability. They do not look to Mr.
Advani for funds. Sir, where 1is the
Parliament's sanction for Mr. Advani to
promise them Rs. 2 crores every year? Are we
here to subsidise Inefficient private
enterprise? Is it the policy of the Government?
My friend supports it. We have got more than
12,000 newspapers which are actually star-
ving. Do you give a pie to them? Do you
extend the same policy to them,
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that you are going to subsidise them? And
only these four inefficient news agencies you
subsidise. Every news agency had eaten away
its capital much before the Emergency. In
fact, one news agency had written to the
Government for take-over. Why bring in the
Emergency to distort the picture? For
Heaven's sake, do not talk of the Emergency.
Eight months are over.

Now, therefore, Sir, I stoutly oppose this.
This should not be the way. If you destroy
"Samachar", how are you going to place
yourself on the world map. It is a vital news
agency in the country, which can compete
with the other world news agencies? You
know they are thinking of taking back to the
times when the world news agencies were
exploiting us and His Master's Voice was
actually being projected. This is being done to
weaken our news agency's position in the
country. I would earnestly appeal to Mr.
Advani. He is a wise man; I have great respect
for him. Let him not be a victim, to the
political ambitions. We have to do great
things in the country. If we have committed a
mistake it does not mean that, by taking an
argument that we have committed a mistake
by asking them to merge, you too should
commit the same mistake by asking them to
split. One mistake does not rectify the other
mistake. That is not the point here. By feeding
the news agencies through the financial
institutions to control them, they will never be
independent. They will never be effective.

Lastly, I plead: Let there be a national
debate on this. Let there be a consensus taken
from the subscribers who are the consumers.
Let all the newspapers say and let the
employees Of the newspapers actually say
this. It is not actually for Mr. Mirchandani or
for that matter Mr. Nayar or Mr. Advani to
decide. If you want to change this we are
prepared to have a democratic approach. You
are committed to democracy, and let wus



237 Discussion

actually have a national consensus on this
matter. Do not rush with this. In fact the
Government did not give an opportunity. We
asked for this opportunity. Parliament must
have an opportunity completely to go into the
financial implications, the political im-
plications and the professional implications,
and, therefore, let there be more time.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): We can now allot only five
minutes to Mr. Varma and Mrs. Habibullah.

SHRIMATI HAMIDA HABIBULLAH
(Uttar Pradesh): Five minutes for both of us?

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): For both there are only five
minutes left. We will have to call the Minister
by 5-30.

=t HgIda W Wi (AT q34) :
AFAHY, T IZA | AEAAY AT 7 AT
T FE. ...

SHRI K. K. MADHAVAN: What about
me, Sir?

THE VICE-CHAIRMAN: (SHRI H. M.

TRIVEDI): 1 am sorry,, I cannot
accommodate you.

SHRI K. K. MADHAVAN: This is going
to be unfair, Sir.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): I am going by the list of speakers
before me. I am bound by the time.

SHRI K. K. MADHAVAN: My name was
mentioned. My name was presented by my
party.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): I know it. But the debate cannot
extend beyond 5-00 o'clock.

SHRI K. K. MADHAVAN: Why not? For
whose convenience do you want to silence us.
May I know if you want to silence us for the
convenience of Mr. Advani? This is 'demo-
cratic' Emergency?

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Are you available after 6-00
P.M.?

[29NOV. 1977]

under Rule 176 238

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI LAL K.
ADVANI): I have no objection. If the House
is willing to stay late, I have no objection.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Mr. Varma, you have got ten
minutes.

SHRI MAHADEO PRASAD VARMA:
Sir, in the beginning they were given 15
minutes.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Now I still have left, with me
something like seven speakers.

it R AT =W - § 927 ¥ 7w
TETE | SE AN T TELT q@l T2qv |
# 10 fme & @ FEw

ATEH-AITAT q1Z4, WIAHE T H
st amait &6t a2 eara fa=mar g, ag aie
T AT § A U e W T IAH |
gmar Afanz feae & ==Er e
IHT BT FT I AT FA0 | Afarg
a1 g ? Az o § & A ¥ w1
axfaeera wTaen § d@faat /1 2, i
gufi M safifigzas & ; awaa
A AET AHT HIT AT FA W FaT
FY AT FGT a1 gHAT TH G 1 AT
# TaAT 92 fF 99F waw S afa
T &, FASICAT AT § I AT g
9T FAT TN —IHF] BIT FT Fa21
T TR | IHE Ha sfe R st
g\ F o ol 4 Fwar o
g =rfen, =@ @@ & @ gu F
formmT FPETT @1 FT F THTATCAT
F A # 2, W § T A UF Ties
2 fomd “aw v w7 agy gEE R
I W T0H 1 AT FH F AT & a1 {62
ST H1 20 A1% 29 | I8 &6 1 a6 |
1% A uw usEr gr Sy fedae
F1 | Afe 99 Euaad 1 FFaT
F7q % fad e o1 S e
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[4r #zr27 9am7 awi]
WIET § 4 T4 q £ 7w F
TIRMTLET 20 F UF weB UHAAT AATH
F forx wvw #79, w7 0% o 99
F1 Uendw A ST | 9E @ E1 T AT
uAfAAT T AT FTOF R OFAT A |
TV H ATEAT I AL | AZ TAAGE AT
ATE & &1, 9% WD ALl 2 | TAA @AL
1 & | UF |71 F LRI AW F,
AT @O "qw § faw ZEEE A
wME T 99 %1, {59 #7 A=W @
wAda & faF gt 957 Z ; TEE0
A &7 @ai ¥ 419 § ©F AR w0y
a7 ady g A1 g wifen 7T g
Z1 AFaT & | AT gIEIT 59T % 98
Tz 7@ & A g fy 2zie gee
sred fafaees &7 g0 & & % fawz
AIAFI T FORMIATE | S Far 3
“] am going to make a provision
by which the press in India is not

interferred with in future by any
Government,”

wAT TH AR A qrAAr g 5 oaw a
T garar wifgg @1 FaE R
7T & | Wiz Ag g W gafed
¥ wqrar g9 FEA0 g7 AZAT, Afw
AT &Y Fgar Jgar g ¥ gaw sw
TEY 9T TH GLRIT FI AAAT 3 OHIT
99 F FEW 3T g AT A IET aa
F A § fagm v wav faq &
wifgaT &1 a1 2 | § 717 #wgT
= AT & wAr F7ar g 5 I & Aaw
I SFT & agT 7 faErew §, 98
T35 AR § AL A 777 A F S
=R aa g, faei e fesft
ST4 AN Z, IAEI, AR F wiE-
FifeAt 71 w1 wfadi w1 4 fazr wv o
faandt aur =7 v &g | 721 7 #av
=17, A1 ®1E vEar Awe awar 2, feay
9 T Al WA 7 A7 qAFA 2 | AfwA
I TE AT 9T 32 E10 O o 97 17
21 us At 9z s=at GEy F, a1 T
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AT AT 9 UF UFAT @A IEa
FAAT # 41 9% UF ¥ | 47 Afnafea
SAF] AT 9TfEn | a7 IA6 wfgwe
q vgq €1f9m | THE g w0 @
A% | AE GFL AN ATT Z | T T
T HEA 2, 74T HFA &, AT @A
T 9T AFA F, AL EH  SAET FLAT
w127 & | wfewer 77 72 W @ o e A
1 fame whz Fva 2, 990 ag fa=e
dt o1 Wt F | oF aeg T afeardt
frame g famd 21 95 &) w9da &
arfm-rer afone g saar aac
H T a1 /1% gaa7 wear g 1 {9
I 97 FH H FH K19 &1, 98 qOT 2 |
7z AfFara & sada &7, fear Aofaey
27 E | 3 a9 A A g A g
=4 1T AW 7 I qfvan 2 R
=rfa F1E T 7 & AT AT a6
7l & | safa w1 ST @aaar &1 faadt
sa% fod aga o=l @, Fa fai
¥ faa, =% @@ AT §o AW
#1 2 | %% a1 faurrd 9w w7 §
9 VEI & U 9T ZH AT T T A2
F7 7z E AT Ig gug Wt a7 fasroarad
FHIT ATHA W AT E | OF ATF Z6
F1 EFTEA 241 & I We Faa 1 F1aW
TEAT & A1 39 4 @A § FarAr 2 fF
At AfFa-Taer &1 a9z 7 9ar g
2, fazar, @z, =wfwar & €09 &
99 AT FHAT & | 9F =14 AT &, AfE
a7 73f8 F & zfow @ A=A g,
arz fomr = & ot #1 1 wfor 7w 9
72 wrazag o g, fredfr oot &
ZI7T9 39T 3@T AT HA 47 Z1 T4 §
& wre s a Pl aewrdy oot &
foeft =7 & T o7z & wwa 8w
fear 41 wwaa &1 gem & "9 SEE
T FE GHA | AT WA T 3,
IZW §% wniage fa7 § @ awre
& faars, 7@ A A 2, afE 5w



241 Discussion [29NOV. 1977 ] under Rule. 176 242

awit o feam 2 ot =i o=t asa At 2 |
§ wagran g f 9aa1 deq § Amwd A
v 7 T 3% weae wwenteat wan F )

a7 TRATT 29T 97 IAE TEB HB
- e \
TETTT 94 4 | IEE FA F —,

"The retention of SAMACHAR with a
suitably reconstructed set-up and having a
clearly independent language *wing would be
in the best interests of the nation having
regard to the need to have a strong
economically viable news agency which could
cater to the ever increasing and varied
demands of the newspapers."

=0 H F R v nehfag g,
a7 I AMT H1 AZ @0 21 747 2 fF
4 9 S a94 97 ZATT W1 qE
9T £ 92 wTag /AL § 03 @0 | 35fan
aa gfewmr & wE I faam 2,
# mraar § | afea & 0Fe 99 T
TaTAfEERET Aar%he 7 21 vfsfadzaf @
et FT o7 AHAT i FEay oo
%1 99 T ¥ (A0 AT AT w797 74T
FATATF 2 |

Za<r |rs W1 FE

"Freedom of the press is not dependent on
existence of two or more competent news
agencies but can be guaranteed by suitable
provision in the Indian Constitution,—"

o¥ AR FANEr F1 gfEm
i Q13T 3T ¥ AR A AT 4E

........... as was done in  the United

ety w7 ) Tl T e §
F T wE R :

et 9 owE fe

"It was emphasised in this context that even

a Constitutional safeguard be its could not
guarantee press freedom unless those in power
showed due respect to the Constitution and
the rule of law. It was pointed out that the
existence of the world's bulkiest written
Constitution did not prevent Mrs. Indira
Gandhi from imposing the kind of Emergency
she did and mak-ig an ex-post facto reference
to the Cabinet."

HUwATE F1 ST WHAT 2 AT T AEAE
S UHAT T AR |

"That competition is a laissez faire concept
and cannot be applied to news agencies."

AHT HAT UF @A GEL £ 77 Faza,
e,  smEwar, favw grERe sEwr
AT FL AW | WA ITH AT T 2H
T AF Al AF AT TIHAT T OFR
F1E FEre fFaT &1 77w ¥ T 23
T

AR qAFT HT F qfaEz ot
THTATHT &7 UF AT FE F7 X AW
FLAT § | IR FEAT F -

' "Media is a public utility and no
Government which professes to run a welfare
State can totally abdicate its responsibility in
the matter."

79 AR TG 8, WHA 79 a9 F1F W@
wr fF W W AN oAw eam, WY
fagar @), =rer g1, s g av
TFiNe & urirRiEa g1, fafes g
a1 g3, 1, fafera & fesvdar T
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FEHT AAH FT G297 | qE F=T 2,
afe 9% A9 19 TF 41T FT A/ A
AT & o wre wadie g ey o =
#, 4% & FAT Az 97 77 frd Rt
AT TEAET TN TAF 219 H AT AT |
"It is extremely regrettable that Gov
ernment by arriving at this decision
has Ignored not only the opinion of the
bulk of the Agency's employees and

also of competent professionals includ
ing some............ " (Time bell rings)

qE FEAT ITAFT AA A ILE, TiE
a7 wzgz fafees #1 g9 2 so¥
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#fafe ddt a9 o wifen W 4
g fF 77 vsfaat &1 qaw M7 faomr
FH FAAT AT AFAT B HIT HH TAH
AT FTH F74 F LIHET ST FFAT E, TH
Ty § owdd gAME 3| gEw fAu
fsma «f owmwEF a1 " ar g
AT AT WAAFAT Z1 AF AT AW
wifew w7 famit 71 o3 &t & qanea 7
TE AT Tifam ) EET WeE uE g
=ifew fF == For ¥ s A AT F
fau z# vw fowr e waw =W
uFET FAE FEAT 20 F mweAr g
f& =7 =ew %1 qfa ¥ fag w18 v
frrmea § w1 femwa a0 gwim

TEATERS & TR A1 WA-AF AL
fearmr %1 wafem a7 e 1

o ¥, I FEAT &, AT AFTE R
fiF WA weET ST FT IE FEw @R
T & WL WAEE T ATEE w7 A
A WAL AFILN F1 AT T OFE F7
a1 =fgw, faz &1 @ 7@ 8, wew
FT wolr 70 a9 ¥ § fr e oafemt
7@ diy 77 9% & 7 7 armae 6,
qarw 211 W ge & few SEEr
THEMAIEE &9 =T gAr  w=fEw
% g g fF ag ewtnieE &= o
g1 sfee it fawe, zrer aar e
T FLHTLN WO, 59 99 § 9¢ gHr
Fifgr | GaT TET Gar 7 F fag
o FaF! FON ¥ AU " AT avE
T wifoor &1 sAr AMfgw ) F A7 AT
qumar g f g s A o Hifa
¥ fr gt @ ifert @
YT ITRT TAT WA 9T FAH AT
q AT AFAT & | TR AL AT KL
ar 7@ &1 s d fawe ga
2 o 7 for ware & awre w5
FATAT TAT & TTHT Z2TAT 429 T 2 )
7% &% g & ot @ae g
arfed | &fF 9% amg @ ow

SHRIMATI HAMIDA HABIBULLAH:
Mr Vice-Chairman, I will try to take as little
time as possible. But at the same time I want
also to convey my ideas to the hon. Minister.

I am sorry to say that in my opinion, if a
definition was required for 'reactionary', it
could be found in the thoughtless step taken
over the disintegration and dismantling of
'Samachar'. For, it shows the tremendous
powers of the private press owners of this
country against the interests of the whole
people of India.

I am not going to deal with forced marriage
or even divorce. Until 'Samachar' was created
there were four privately financed and
privately owned news agencies. They did not
cover the whole of India. In fact only one
quarter of the country was covered. As an
example of this in my own State of Uttar
Pradesh, out of 56 districts only 20 were
covered by these four. In these twenty, there
was overlap over the others by each, in most
districts. Even worse, Himachal Pradesh,
Haryana, Jammu and Kashmir and Punjab,
covering a vast area of this country, had a total
of five representatives. So, actually, we were
dependent on outside agencies, who fed India
on the nonsense and selected gleanings of dirt
via three Atlantic countries. A most
glaring example
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of this utter ineffectiveness on our part and
total reliance on foreign media was seen by
me in 1965, during the Indo-Pakistan conflict.
I happened to be in London at that time. The
whole of Europe relied heavily on news
through Anglo-American owned media. Even
on T.V. a Professor Tinker of London Univer-
sity was acting as an expert on our sub-
continent.

He used such phraseology as Hindu India is
suppressing Muslim Pakistan. My husband
and I did overtime attending meetings in
London and at Universities to show that we
were Indian Muslims and we had a clear case
against Pakistan for invading and attacking
our country on little or no grounds. Even
letters intended for publication were returned
back to us. This was the sorry state of private
ownership, by vested interests, of a country's
press and news media. This state was
hightened by the fact that our country had no
proper press organisation beyond what the
High Commission could put out. This, there-
fore, is just one instance to show up the
gravity of the step the Government has now
taken to reverse our growing strength in the
world of information.

The international atmosphere being what it
is, all sorts of corruption into the third world
countries was being affected. But India, had,
for its own news collection abroad, a total of 5
representatives. There thus existed a mission
for this great nation to find a way out. Just as
we were the first colony to shake off colonial
rule, so we led the way for our sister countries
and formed a collective news service. In this,
'Samachar' was not only to play a vital role,
but it became the sixth largest news agency in
the world. This way, our input and output
media would have played an important role, in
the advance of the erstwhile slave countries,
into the future. But now it has been decreed
otherwise and India will leave a void
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by its absence, or its part will scarcely be a
creditable one. Except for England, France and
America, all the countries have national
agencies of their own. What is the result? Lord
Thomson alone has over one hundred agencies
with which he controls the whole of England.
He was largely responsible for Britain's dis-
astrous entry into the European Economic
Community, out" of which they can scarcely
now hope to extricate themselves. In America,
about twenty individuals own all the news me-
dia. They have even created corrupted lobbies
in both the Houses of the legislature there. Sir,
what is known as the freedom of the press in
the USA and on the other side of the Atlantic
is freedom of the owners to say or do what
they like. They may call black as white or
white as black. That is part of their freedom.
But say that someone tried to expose the
malpractices of a favoured person that would
not see the light of day. In this way, great areas
of a nation's life are constantly blacked out.
For instance, do we need the exposure of those
who have made crores and crores while the
people who are living below the starvation line
are increasing in numbers day by day?
'Samachar' was, therefore, set-up in order to
rationalise the set-up. Its political objective, if
any, was to help India and the third world
countries come closer, and to give news of the
doings, not of Queen Elizabeth or Jimmy
Carter, but of what was going on in South
America and the Afro-Asian region. It was to
start cementing our feeling of oneness and our
sense of interest in things concrete or projected
in the areas that matter to India and Indians. Its
coverage was to include all classes, regions
and people of India, their welfare and needs,
and interesting items of information about
cach other. Even assuming that 'Samachar' was
misused which, I will not say is all that true,
then, Sir, was the set-up wrong or was it the
misuse of the set-up? No one has really gone
into that. The answer boils down to the
question whether information and news media
be in the
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hands of the people and their representatives
or in the hands of a few money owners who
have neither contact with nor sympathy for
anyone except their own narrow interests.
Should we give the people what is profitable
for a money-lender-turned-industrialist, by
the purchase of foreign know-how? He will
obviously be in the clutches of the owner of
the know-how. This, in turn, will lead to the
twisting of the Indians' tale from a long
distance and by an unseen hand. On the other
hand, a Government-run news agency has the
advantage of being committed from the start
to the idea of the good of the people. It will
strive to do all it can to educate the people
and it will explain the why and wherefore of
'Government action. At the same time, it will
give the Government and the responsible
persons the correct quantum and urgency of
things that need to be done to satisfy the
people. In short, it will be a two-way daily or
periodical vehicle between the people
themselves and the people and those who
serve them.

From this position of communion and
vantage, a national press agency can be
closely linked to an international two-way
system feeding and receiving back the
feelings and the facts of life of those people of
the globe nearest to or even farthest from us.
The present action of the Government has
betrayed the interest of the people through
personal feelings of vengefulness. They have
destroyed the tool in order to appear to have
destroyed its uses. They have obviously little
or no thought for the public. Rather they
would like to kow-tow to and prostrate
themselves before the press barons, who are
from the topmost houses of the twenty
families that are already sucking the blood of
India. The words "sincerity", "objectivity" and
"service" have already vanished from their
vocabulary. However, [
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appeal to them to realise that the people are
the State and not the denizens of the
sprawling Government of New Delhi nor the
press owners.

Sir, I would like to finish by asking the
honourable Minister: Do you or do you not
want to build a new society? Or, are you
selling your heritage for a mess of pottage?
To break up Samachar into its old constituents
is to sell out India and sow reaction in the
extreme. In its wake, this action will make the
rich much richer and the poor even more
poorer. That is the tragic truth. Thank you,
Sir.

SHRI L. R. NAIK (Karnataka): Sir, at the
outset, I would like to say that this august
House is considering an issue of far-reaching
importance for all times to come. It would,
therefore, be necessary that each one of the
Members of this august House should bestow
his thoughts on the action taken by the Janata
Government. And if they find that it is not in
accordance with the major interests, it should
be bold enough to stand up and tell the
Government: Stop here, no further step is
necessary. It is a well known fact that news
agency plays a very important role in the life
of a country. You have heard of certain
international types of news agencies having
international reputation, like Reuters in
England, United News Agency of America,
AFI of France, and similarly of Italian
agencies. Of course, we do not want to speak
about TASS which is a fully governmental
agency. But there are certain important
agencies which are working on very sound
norms of journalism. Now, one of these sound
norms, of course, is objectivity. What is
objectivity" Objectivity means that a news
agency should collect news reports and distri-
bute these among its subscribing newspapers.
And this part it should play with honesty and
with due integriiy. If this is not done, such a
news agency is bound to lose its credibility.
And once credibility is lost, the news agency
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has fallen; it becomes worthless. Similarly,
any news agency should be based on the
principle of adequacy. Now, what is
adequacy? As you know, Sir, ours is a caste-
ridden society. Ours is a rural society. We
have in this country millions and millions of
people who are labouring under the poverty
line. Is there any agency in the country today
which can reflect the aspirations and desires
of these vast number of people of this
country? I would like Advaniji to answer this,
question of mine.

I am confident that news agencies in our
country have failed. Some of them have
British legacies, like the PTI, the Hindustan
Samachar, etc., dominated as they are by
vested interests and communal elements. And
some of them which can be said to be based
on certain principles do not have proper
resources to work on sound basis. It is for
these reasons that an examination of these
agencies was made and the previous Congress
Government came to the conclusion that it
was high time that there was an agency
conforming to all the norms known to any
reputable news agency in the world. That is
why Samachar was created. I do not say that
there are no shortcomings in the Samachar,
nor do I say that there is no lacuna. They are
there. But they could be remedied. The proper
step that the Janata Government should have
taken was to remedy those shortcomings if
there are any. Restructuring of the Samachar
would have gone a long way to give this
country a good and sound news agency.

As you know, ours is a very young nation,
though an ancient country. For the last thirty
years, we have been labouring to establish an
egalitarian society in our country. We should
not be under the impression that merely by
speaking about egalitarianism we can bring
about such a society. It requires a concerted
effort on the part of all the parties, whether it
is the Janata Party or it is the Congress Party
oritisthe C.P.I, orC.P.IL

[29NOV. 1977]

under Rule, 176 250

(Marxist). They should have that national
interest for the purpose of establishing an
egalitarian society. Therefore, it would be
necessary that we should have a news agency
of some reputation conforming to all the
known norms of a news agency. If this is not
done, I am afraid we will be failing in our
duty. In this connection, I would like to make
two important suggestions. It is high time that
the Government thinks of establishing or
appointing a Press Commission to go into
these problems in detail so that when the
report is received, the Government can be in a
position to examine the problem in depth and
take suitable action. My second suggestion is
that any news agency that we may be
contemplating of establishing must be under
the Act of Parliament. (Time Bell rings). If
this is not done, we won't have a proper news
agency. We do not want to trust Hindustan
Samachar which has got its own black marks.
We should have an agency which will be
authorised by the Parliament of this country.
Thank you, Sir.

SHRI K. K. MADHAVAN: Thank you,
Sir, for saving some time from the clutches of
the unwilling Government so that it was made
available to me. 1 say "unwilling
Government" because we are at the fag end of
the discussion and even now we do not get
time to speak out.

(Interruptions)

SHRI SUJAN SINGH (Haryana): We are
thankful to the Minister for having extended
the time.

SHRI K. K. MADHAVAN: We are in the
midst of a discussion on the statement on
Samachar made in the Rajya Sabha on the
14th of November, 1977, by no less a person
than the hon. Minister for Information and
Broadcasting. In the midst of the discussion;
in fact, we have wrested some time, a few
hours, from the unwilling Government
because the Government was not prepared to
place the report of the Kuldip Nayyar
Committee before the House for a discussion.
It should
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have been open for discussion according to
parliamentary norms. Now the Members have
insisted on having a discussion only on this
two-page paper which was read out by my
friend, Mr. Advani. Let us go through the two-
page paper. What does it mean? Going
through this paper and the subsequent notes,
we can find that the Government had already
decided, as early as on April 7, 1977 to
destroy the set-up of Samachar. They had
taken the decision in advance. Then they
thought of clothing that unlawful decision
with some sort of formality and for that
formality they appointed a committee headed
by an eminent journalist. Though I do not
agree with the findings of the committee. I
congratulate the committee for the quickness
with which they have given this report.
Unfortunately for the Government, this report
did not fit into the required pattern of the
intention of the Government. That is the
reason for placing the report beyond the pale
of this hon. House. That is why they wanted to
deprive us of the opportunity of discussing
this very important subject. Going through
para 1, I find that the intention of the
Government was "to set up a committee of
experts to examine and report on the future of
Samachar". And what has happened? They
submitted a report but it was to the
disadvantage of the Government. The report
went against the interests and the wishes of
the Government. They offered certain
recommendations ~ which ~ were  quite
unpalatable to the present Government. The
present Government say that Samachar was a
creation of emergency. All that was done dur-
ing the emergency, they are out for undoing.
At the very outset I thought that this attempt
of the Government to destroy the set-up of
Samachar was some sort of exercise of a
conservative mother-in-law who always op-
poses whatever is said and whatever is done
by her daughter-in-law. But going deeper into
the relevant papers 1 find that it is not so.
There is a sinister design  behind it.  Sir,
the
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Committee made a very significant
suggestion. I am not discussing this
Committee's report but there is a very
significant suggestion at page 62 of the report.
And I quote from para 133, entitled 'Sandesh':

"We recommend that the news agency
work in English language should be
organised under one independent body. The
infra-structure should be so designed as to
make for expansion of the coverage in term
of areas and subjects and to achieve high
standards of defficiency."—I underline the
words "high standards of efficiency"—"The
Agency may be named "Sandesh"."

If the name 'Samachar' is quite unpalatable,
they have substituted it with a very pleasant
term, 'Sandesh'. Sandesh means message. If
they wanted, the Committee might have said
against Samachar. But they did not want to
split it into four parts. What prompted the
Government to split Samachar into four parts
is very important. There are two Indian
language agencies—Hindustan Samachar and
Samachar Bharati. I congratulate my friend,
Mr. Advani, tor the Party interest which he
openly betrays at the expense of the public
exchequer. If he wants to keep his own
partymen on the pay rolls of Hindustan
Samachar and Samachar Bharati, if he wants
to pay through Government grants and aid, he
could have said that openly. That is the honest
way of doing things. Instead of that, he
misuses the funds of the Government and the
country by appointing a Committee. But that
Committee did not fit into his requirements.
They did not submit a report made to his
order. It was not the readymade garment
which the Government wanted. The Kuldip
Nayar Committee, with which I have so many
differences submitted, a report not to the order
or to the taste of the Government. That is the
crux of the matter.
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There is another thing Sir. What about the
Non-aligned news agency pool? Nothing is
mentioned by this Government about that. So
many people have said here that the present
Government's  foreign policy has not
undergone any change in spite of the change
of government. | have my suspicions, Sir. The
very fact that nothing is mentioned about the
Nonaligned News Agencies Pool and the very
fact that it is left to the discretion of different
bodies whether to associate with 'X' or 'Y' of
the foreign news agencies is very significant. I
will not be surprised if before long some of
Mr. Advani's news agencies will have col-
laborations with foreign agencies working
against the interests of this country. And, I can
say that that will only be the fore-runner of the
economic policy of this Government which
will be attached to the apron-strings of big
business throughout the world as well as
inside India. Who owns these big
newspapers? The big business in India knows
very well their importance, they are very
intelligent people. They understand things
very well, and long before India became free
they bought foreign owned newspapers. Many
of the foreign newspapers were bought by
Indian big business overnight. Now, the new
agency also is going to be controlled by them
at the expense of the public exchequer. Then
Samachar is going to be split into four parts;
into different institutions to be misutilised by
big business, who will be financing the party
of the present Government in some form or
other. This is the sting (Time Bell rings). Here
is a reactionary step; not only in the world of
news, not only in the world of Economics, not
only in the world of politics but also in the
world of international affairs also. It is a very
reactionary step.

Our Prime Minister has recently visited the
U.S.S.R, and come back. Sir, I am no admirer
of the U.S.S.R. I have foregone trips to the
Soviet Union. Opportunities of Soviet trips
were foregone by me because I wanted to be
dissociated with one of their bodies.
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Now our Prime Minister has gone there and
come back. (The Bell rings) That is well and
good.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Please conclude.

SHRI K. K. MADHAVAN; Yes, I am
concluding. Only one more minute. I can
assure you, Sir, with confidence and one need
not be a prophet to say that this Government
is going to surrender the economic and
political sovereignty of this country to the re-
actionery interests all the world over. The
breaking up of the Samachar is only a
prelude. We have got a very dark future. My
esteemed friend, Mr. Abu Abraham, has
presented to this hon. House a very good
caricature of the Government. Let them
correct themselves. Thank you.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Mr. Sujan Singh. He will be the
last speaker.

SHRI SUJAN SINGH: Mr. Vice-
Chairman, Sir, first of all, may I convey my
thanks to the hon. Minister for voluntarily
offering to sit for longer hours in order to give
me an opportunity to speak? Sir, let me
congratulate the Janata Party and the Janata
leaders and the hon. Minister for deciding to
take a decision to make the press free. This is
a historic decision taken on a historic day.
Those people who have been talking and
advocating that this decision should have
been delayed are not democrats. A democrat
would like to be freed from the jail or the
prison any moment, he is offered an
opportunity. He would avail himself of this
opportunity and would not delay even for a
second. It was open, to Janata Party, the
ruling party and the Cabinet to keep
Samachar under its control but the
Government decided keeping in view the
national interests the interests of democracy
and keeping also in view our traditions and
aims, to revive the earlier four agencies even
though no Government would like to lose its
powers. Yet, the Government decided to lose
its power in this case.
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[Shri Sujan Singh]

Sir, I realise there is one big shortcoming in
this decision which I would request the hon.
Minister to think over if he finds some force in
it.  The shortcoming is, what would be the
position when all these independent
agencies would be working and if there is a
clash between the working class and the
industrialists in the towns, between the rural
people who constitule mostly the kissans
community, and the traders and industrialists
who trade in their products and who process
their products? These interests definitely clash.
At that time there will be no one to advocate
the cause of the poor farmers, rural people and
the poor people in the towns against the
industrialists and traders. This is my
personal experience also that whenever there
is a clash between the workers and the
factory-owners, there is none to support the
workers  and the  factory-owners by the
strength of their money, get the news defused
or get the news fabricated in their favour.
Therefore, Sir, it is very important that the
Government should take this position into
consideration while deciding on this issue.
For that, I have got a suggestion to make and
that is that the Gov-vernment should  also
have its own agency along  with  private
agencies. The agency of the Government will
be autonomous where Members of Parliament
will be represented. In this way, the objections
of most of my  friends sitting opposite will
also  be covered. Secondly, while giving aid
to the private agencies, the Government
should impose certain conditions and one  of
the condition would be that the rural areas
should be represented as  much as possible
on those private agencies. The representatives
of the rural areas should be such who have the
necessary rural background and who should
belong to these rural areas, so that they will
have full sympathy for the rural arecas while
giving their news.

With these words,  Sir, I thank you again.
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T ST HOY FIEATO . TTAATAT
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2 IAFT F WIATE 9FE FAT E | Afw-
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= | A7 & wAwE e g fr fa
F AT UTATE THAFT AFET Al Igid
7 fqoa &1 e @ar ) g3 asae
¥ T qF TATE AN AT AEAVITAT T
faofr fmr v & M zwfEw @ard
X AT HATIFAT A@l @ SAr fF AT
qrEl & AW 3 qH 2978 4T | F wwwar
g T = wrer aiv S afvia W 2ET @
Ao oo AT F7 TEF AT SAT AR
o AoF1T 919 =8 A G 399 5
fao 337 A1 oo A § &9 S ame
faar S F9T9 &1 A7 959 FT HAUFAL
¥ WAL WIT IH AATT ®T SNATEF
7% AT FTTET FE T W qZ T A
fF #8177 #% a2z w77 2 % @ oAy
fowar o A1 &9 F w=T A oA
¥ wvaen W U waet feafa qav 21 s,
o w=ir feafy dar v s =
OFIY. & AT AT Fal A2l (FAT 2|
o Az arzfre & soam W wrees
T g0 Far 47 7 oAt aere s 7
o wefelrs g i favin & 2
ww W § a7 wgar =3 v g )
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el =w =1t § 2 fr 389 a7 aifwe-
Hz a1 feart g ¢ fr s W
wread K 8§ FR zad 2 ar fere
e 7% | & wwwar g fr ag ot afwe-
#z &, ag wrf dfFm T T 2
wafeg @ d1 & 97 W weg A
¥ AT R 9T ey gur | A uS
s afer ot o favir w1 Gifled
widaze w13 &) § wwmn g f
7 g faviq ariaferar mifeaee g
A ATATA T FATHTLHC S ZH FAT AT
g 3T @9 &1 FA0 vaEd! WY g9
Faorie 1w g % fag woa wfa-
FIC | T@A F1 Fiforw FEAT | TAH A
avag FE FF wrs qaraT 9T A g
4T gaT & W fe sefra 4 W
weeat 4 fFar & 77 o wATETT war
2 a7 gar faers F oqe w1y aEer g
AT J1F @16 A AT w17 wHar
% 1 vt feafa & F awa 1 £ f5 we
auraTe & wera @ frar wan foia
qifafeell WEEzT AT 41 a8 e
weal AT f& wwrEe 41 1 aem
w@r IE AT g oS e §
g4 i feafer w1 A & wEwrEr @5
ZrT ) ‘awrET wET werga e s )
AT HEHTT T A& q T4 AT a5
aft wfwzdz = @ B w7 waeg H
HORT 98w A 7 | war I g
T A1 H 9%, W 9§ T 93 )

o9 TS AN Fgd & 5w www
qa feafa &t & awr ar A 2w v
UFHIHIES  FVA AT T WAl
df 7 A FAE e wHE §5TE |
ag &% & 6 g A w9E T aga
gl Aqwr e 4o amaroE:
FAfzar agd wHA FAT FIE F )
FfF &7 FHET F Ag ST q w6
Hzam o afvaw @@ & aw wEr
foie & 31 5w fod & few &
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arz |t qeEre &t am v gw ax feaz
g gy | agT 9T W g AW A
wer i =7 fawr 9% fwerer fede gl
AT MRy | AT W g S 7 ot
gar fear f o fanm ov st % 5@
T AT AEAVEFAT AE F ) IR
Fgr 5w ag ot o s fean
2 & ow SGu wiwm @ oo
wiag Sa e g wE favig
faa s & aw & @ A § g9 fn
s wfRe | wEET wfewt ag @
f¥ =7 wrR-wE =gt 9v @ feeer
fefawm we wrfifas &1 swar &,
ag %9 F91 4 AT% g1 9rar @ 9 famge
fooram &\ & wwwar § 5 = g
1 wifEs & waw afE &
afer & forEs &1 awar &, 9=

Far T & fF 99 & W §
off weeifa & =t 2 T AW
wgml # & gfez & w7 @ 9w ar
FEl av ot weeifa T80 wré 2, s
R T g, w2 & e §
fF 99 & W § 39 4@ wéEl &
e a9 5w wew agw | wm
famr 2 @g w= femrd zam 2

Self-abnegation in the matter of the Fourth
Estate, in the matter of the

Press o - i

faar & f& vw wgw a1 g fan
oSt Amagi T §2 gu A
TAHT AR W AT A7 G, Afw Afawior
AFT TH AT T AT & % gEa 59
& W W e g faar 2 g
HIFTT T/ AT &1 AEar ¢ fF A
F1 9% & ATAA § R 9T w1 Fm



259 Discussion

[ @ goor srrEATf)

qEN IAT AR AT STET L ATARHEAT
g ag 9T F@W &A1 9Ew |
Commitment to the freedom of the Press;
commitment to the non-intervention by the
State in Press matters,

TE OF GFC { ACHE & fA H
qred-qfasr @ g1 s ST AT
qrE-afaET wE & am § oAad 96
AW &1 AT q&T F 0F AT fH
ST WIHTT FEAT Agan § | i
H9 wesl w7 54w €T w0 (H4AT 4T |
# wgr or f

"Government has considered the
question of the future set-up of news
agencies in the country in all its aspects. In
doing so, they have taken into account
recommendations made by the Experts
Committee on news agencies as also the
public reaction to its reccommendations."

37 fedz oY gaq q=ar &1, I
gt fr | 3w foE &1 wamfoe
T & ATZ AIC AW qEUIH TFE &
wq W, aga dr-feopiy g€, weer-
Tq 79 B F@ T A#e w7 g
s fregnemm ¥ & .

"Samachar was, thus, In this sense ,a
product and the symbol of the Emergency
and, indeed, an aberration arising out of
the Emergency."

Now I would like to draw your attention to
this very specifically:

"The Government have, therefore, come
to the conclusion that at the moment
Government's role in the matter should be
limited simply to the setting right of this
aberration."

Nothing more, nothing less.

[ RAJYA SABHA ]
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oty fF o aww & ag @@ wgan
2 fr qa feafa st €Y, 7 aga w=ui
4t e gfaa qF feafy ox smar
aifgr | § IFHT A@EAT HEAT @
g uF qawe & v | o feafa 75 W
qT 76 W, S FHTATC FA7, 9% 984
I wStaEt 7 4, sEt & w1 geur
w2 awmar | & ot wgan g 6 S99 A
feafa femgeam @ =1 § ag weei &, Tan
# Tl wraT | agd wEwnai § W
T A § ) W1 AT o & are
¥ wgr wmar 2w sew seEfae
FALH 4N &, TE FAG AN qF S0
&, T AT W AT qwy fzar 2, o
TiaF FF=UEeE FI OWIE SATH Al
faa, aifafesr @@ wwefaw 2, a8
ST AT A &, T A AT S 6
AN § | AfF 5w T A e awe
%, zafay dzw< #g foun f faeedy &
5—6 wHtaar &, 5-6 #w@are faFed
2 6 72 F fax gm =nfgw, wmag
sa% far ag o= fom o awar g,
e for s mwar g afea
TR T qE § 48 feewor wr g
g F wa § faoi St § ag faom
S At & %L AR S AgEar
g FAT & B9 TN | FAHY HIAT W
T & 29w AT S A gerey
arz gEafEa 9 g aoT & A
gt & a1 g9 I 9EC F4 | w9
aweE H g S F § awwar § &
59w w1 garan fo Wi &
& 7 #vio § wgr fr g oAl
o e Wifge . § Fua gEn) #4
S w47 o of 49 1 9w
THH AW T @ i fiw Sw
wAr Fr foid oy # z@m § fw
v formr & . .,
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it qto Wfto Tey ;AT WA ST F
Fgr f

PTI to be converted into cor-
poration. Mr. Advani, let us do justice to him.

This is what he said.

=Y ST Foor preArEt ;= WY
ST IIEWF‘F : PTI to be converted

into corporation.

rfer o watwy & T9i o A
W & qegA § g WY wgeay § | 3%
qwg A I wHre ¥ 30 @ 97 9 femr
a1 f& S7 9w RS & A §
news agencies' competition is necessary to

provide a corrective. This is what the Press
Commission has said.

SHRIK. K. MADHAVAN:  Who
prevents competition?

o ST FOOr WIEAWT ;T TIET
e o8 fad v @ £ S e
FT W1 T SIS F ATC A A 2,
q &, g9 WeeT WA g | Ieid S
sqreqT &1 § W US| fY, 98 g
ow g & a2 & qusar g fFoag
7ig & far aw w3, o aqrer g9
FHIOA T I USHET F qT¢ 7 4T g,
g AT UF WFIT § AT FT G &
=T afqey § 7 T30 |

a7 ¥ 77 wgT W@ar ¢ f& 5w
FHO & w741 Foie F w7 &

"The basic function of a news agency is
to provide news reports of current events
to the newspapers and others who
subscribe for its service. As  would
be apparent
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from its description, it acts only as an agent
for collection. It is, therefore, expected to
have integrity and disinterestedness."

Now what follows is very important.

"As in the case of justice, a news agency
should not only possess integrity but
should seem to

o frova @M & 91 E A9
# o@Edl W A 2w gd
g AT Fr ¢ owmiee 9w
T & Ay ¥, AT ATy #, Ay
StaT #, /ey 99 #, fywary g anfan
T A A A g e i
et &, o 30T i wit @, e
& o 2fsaw v § ol 2, S qFaT 2
& &1, &1 AT & AT &1 | SR HIAT
qra &, 9% W wrEdEen  #
arer AT § | 48 S wEEife amw
FNM AE SAE WA WAl B AT
qaTfaT FT AFAT & | WAL FIE AT
fro 2o wTEo & TAT M€ 2, TE @A
Fo UFo Wro ¥ AT AL & FATAIT
qreet & oA o 2, fargEaT AT
o AT TE 2, 4 WAL FACH & WA H
Wtﬁﬁzgﬁﬂ'}aﬁr{wﬁﬁfﬁ%ﬁ?ﬁ
et =ifEy | FT T A AT AW H
7, 5 § AT A GAG T AT FH
w7 ) & | & TEAT g IO ATT 913
#rfor, TS # ar wiz Afeg #fE
ara 51T fre™ WS wEE1 F1 &Y A |
fereer 15 AEWT & ATe § oy oA & g
ey 21 ST AT I (R 7w @I
21 zar g fowmma wr @&
Tz & A o o @ &, 72w §
oiq AN RS w8, A A

possess it."
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[ atsr Hoor mrEAm)
AT 77 &, AT A FLAT R 2, A8 WA
oA w2 & | 3uT i forwmd andl &
Y gUA A AS g F | A FAF
faars swiarEr a8 47 a1, @ 9%
aarar. %t fava faar sarfa w8
grarg 2\ & wEar § 48 a9a Frew
2 T foras wroor sver 20 2w feafa o
TEF F | 15 AqF =z 07 76 faw @
&, w922t a7 7d faar | ow ferfa
dargé & w1 feafa & 98 T fas FTeor
Fadr & | o wa wagrw 7 feaforom
FCT R FIAT AT

SHRI K. K. MADHAVAN: The hon.
Minister should not....

SHRI LAL K. ADVANI: There is hardly
one word that you have uttered and you want
it to be replied.

SHRI K. K. MADHAVAN: In the T.V. in
July last atrocities in Andhra Pradesh were
presented instead of atrocities in Bihar. What
does this mean?

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): No interruptions please.

St & Fow mreAIOt o ar s

W AT W AT G FF FL Qg
e fora wam ¥ g w8 a9 7Y
ag Ifa g ar ) i FATAIE F awar
9 T myafe aE g Ffg | ag IRy
préduct as well as process—both. The
process in which Samachar came about and
the product itself by virtue of the manner in

which it had been run all through and during
this period also. ...

EE e e S
F2 qm, frasttaEr G T #
ooy Ay w2 & far v s
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LT, aF wed Gt & afw fomw oo
w7 fRar ST 8 g favars g
wifew fF 2v6 0 8 wET 30 T
ATUTIZ | AIHTT 4909 0F 1 o747,
gata T At ¥ a7 fafefer &, @
arer Z@ faar, @7 §9 2 faar, waw
FT faar, wa faaey 7t feaz Frga &t
w7 39 o faney § o Ffaarza am
TTHENAE, T ATT T FAANT AT FHET
Fr A7 7gafa &, o0 99 97 413z 7
ST gaa oo far 9a o o |/gwlE
& fara 7 o 7gwiy  fF aumre A
ST SATT WS AT A WIE weel
AL BAT MR WTHAT W1 A FEl
It was a very right step in the forward
direction. I do not know how he rsgards it as

a step in the forward direction. 1 do not
regard it so.

# 7z wrwan g 6 v ol w1 oataw
grear 7 & fomr 93w & feam o,
fom fma & fFr mr #w 9@
s gz & gw@a far mar fomd
AT AW IS AN F FA WT FAL
AR FTOAAT AT | THAA AT FT
g fFar w1 @w A
How can it be regarded as a step in the right
direction? It was a vicious step. It was, as a

paper rightly put it, an illegitimate child of
the emergency.

W qCHTT & fAT FE o weer aiaT
a1, 3t adwT a1 f5 Jw i 7
qafeafa qv amy s @i gEfeafy o
AT T Az gudr SziE 9w fw #wr,
AR F7 Fr fF —

"News agencies forced to merge under
pressure and against their will during the
emergency should be allowed to function
independently as they were doing earlier."
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And then what follows is important from my
point of view, from the Government's point
of view:

"It would then be open to them if they so
desire to cooperate or to come together in
order to ensure that they are able to play
more effectively the pivotal role expected
of them in the press set-up".

o9 A AT FET 2 W FAT Haq o7 AT
Froa® gas faadt & & e @
feafa 1 15 wrza feafa aft wweT 2
Tazar 4 feafr aga weet feaf aga afear
" feafer ot s wget feafr oz qgw st
K3 i W g AT aE adr g A
Feaforo oo & Favos are T EdeAr
Fog areft ey s oF 717 waay oAt
ot FAvaaA AT Gar &1 oy gaE 4
f6% 78 e § A H< 0T 9 0 wy
ghedtspae & 1 v § 419 FH F1E
FHAT FTH FIE AT Foa & (HaT A
s #7 forad fror s wafaat
ot o ey <o 3 oF FIv wwa
FAd ATT W IWET WAMAT wE Ag
afust fqard aza geord w1 ATy
Znft g AT A 1 ST &Y A w5 A A
FaT o mroe ar 2t § g Y e
ara & g7 fee Sardy e fordeng
FT Iroa FLT g1 AT AEA A AT ATTE
TAT F AL wgr B, T AgA A A
FAfAEET F A3 H FR@T 2 3997 IAw
FI NG | AT ¥R IfEw IAT
qafeafa v am a1 & JfeT van ag-
arg g A Frae faag e faar
2 fp g ug WA & fp gweaar § 9q
Y S qF THAIAAT 1 AT AT TT AT
qg FATH T TAAT AT 4T W FATT 57
Uy & T 8 g faa aawre agi
T FIW FIT § I AR £ AAA9
q7 TF, AATA AT OAAT ¥ AT AT |
o TAFT BT T2 WAz FH g 4r
IR ST faew s Wi qEeEa §

qAFTLL & T F 1 A1 Feam 4t 778 wqvarfas
4t 517 7 TAraTfars ®T T WECFRT 4
™ owE i AR A F aenT mwoaw §
St T dEAT FOEAT AT IAH  TEwTL
& ST qAGHI &, Iq4 A1E i o faar
FHAT | 97 FTE qrAT AT AL gH 0w
o wrw afefas 4 1 mfat g =3t
arfafadl ag wir, avfafadt af @
i, @ fafedl @ oy | wl ey "
wea & 6 amaw & w0 g i
sfifsmy & framm &=t 21 ) g @
Ted & & ww dweFT s
FHSIT FET  AET F | WA
Su gHEs gu Al fraar  mwi g
g+ U A9 TET a1 g7 WErT W3 o
AT AT FT ATET TYFTL T A5 FEAT
9ZAT | Apart from the subscription
th i is paid to it. @  difegz w
frewr T@ 3 a1 A & difegs
¥ qmaT W 78 W@ OF A
HIT I A TR OHGT AL A
1, 2% al 4% 'Y § Fa9 fzar |
g W maEma dumifes feafy §
vz fafs oegr 7t & 1 A ¥
faora frar fe gaa S madyr zeev-
arzforr foqz O, ot v = #r
FrgATREy 4 A1 A qifeae #
W Rl T HIT I 8 AGET ¥ I
famrs faa fr 30 Treaifoay w1 fee &
F1 a0 A1 a8 91 fr qF feafr ax
T AT | A7 A FaT fear
THTHAAT & FIOT TIZEAT TAFT ASMAT
AT AT IAAATT WS BT T4 AT AAA-
AT H #9476 a7 H1 056 q fmT gy
qIT W7 aq 9w, fSear w900
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[=1 @ Fror wrEATT]
faaar & g% 500 fedy 77 A1 77
et ot gfer & =renfas ad gm0
T AT a1 g AT 3 faeE
Freow afsad uvEgETT F oA ag
AT WYL AT & AT FFTT AT
AT AT WA o 7 A7 faad
HIT ATH ZT AT TAFTL FT 23 THRIT
=TT ©7 ¥ 7g wopar 74 fr A
T TL ACHIEHIS W o % 7
ot AT 1 ZuA foerar & ag A AW A
F1 w34 fa7 ag B S
far war, SR w1 | gwe A
aF UHAAT § RIS FAATS 9T GHAFT
ar fr Forasr ga awq wqF Tear o
AT AAL ATHA 1% T¢ 37 &7 19 a5
gast fwaar faaar asr oF e arg
oI wrmar it §% e fow @ @
I fHa9T we=e & 99 weT A 24
et w9 & v ' & fan sar
s7AEqT FY #—3 A & fav 0 aw
¥ #ie 3 " & fag Eofanr &9 0w
2w & | uF finy 97 e A &
7z FE 0% 78 sracar & grv Fdam
frrrar w2, 3w m A wAE
TAH FIMET HAfAd,  §% $TEr
geilaasd RIS ATAT AET g1 OHwar
TR TT IT ACTL F FTEC AT FEA
atenr aifazy wram srar T § )
qg AT w1 A geEwor 9 # e
FARAE (He it i dEs s g A st |
e frar 2, o g #ww o7 oy
wfere fear 3 e ux w, o
frramear @ g 1 3@ faaw
O AT 4T 8rE f7ar "9 g &
Far e stoat wie faar o o o7 sesr
Fgd & wrardr & amw faeer &, ar
Tad a7 wEar wrary § oAt e
FIF BT TZ TAW AT T 47 WrATET
@
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Is it the usual freedom that you grant
them?
farr o o 7, oo qme vl v &
forr | e ag w1 wmfa gae & oo
HEFTT TEAAT FTAT T | TET FE
FrifE a8 AT Uge 37 SHFEAT 97, THI-
17 A, IAX AF T f—FE ATy
7AT & W1 6 W TR g% 8T °UeT
g0, F1% ATH AEN T A94 3T T8 ET
o q7 3T vaEE. ' few oA &

2 This is not the way a news

agency is to be run. '
FHTEY AVHIT FY Fowal i 78 781 & 0%
faferdt & Atvaw =9 gd=t FTqrT

FT | WATAT TT ATT FT FW ARAT
& fr =y oS T qewd W e
& T IT ey A w4 & fay
o sa% weegrear 3 399 5%,
3If = 7 T T Y I Y FEwAT T,
g, gar war st T s gea far,
IAFT qZ T AT A2 Formr & wrfaw G
FA A THA K qrafafadt w1 waT
FITE AFAT § WA ff weowEmT
FafermT &7 § W 37 geeweay &,
W@t % & a3 a7 wgae § fwaswr
weR wigw &, ITFF 1 F wrar
sferr 3w (wreomEmdt)  avET
I A @ @ § gvwr fex feg
oA AT 9% JIET 9w ) "
aroft ST IART g A Feawr
T # TE Toaa few &), TAr T
fr sfagfeeft 81 1 wfaed adi g

St 5T @ maE (A7 I
AIFET, W% SO &t Wl ot 3§
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Tat & fr e = amw @, g i
e ait wbn’ mnear ¥ st Fomr 7 meia avgm v agd & e
v ¥ e sl B B ddd RO fifrel v T s
e R O W W e w2 w

‘f’lﬁ’@ﬂ‘ﬂ“ﬂﬁ:%‘a‘{al

ol 9T PO WA 2T at
fFaga 3w & | %7 w7 w2 2 vy
FEEIET & | AT & dafwa ard

immediately after the Kuldip Nayyar

A FqIeT HET WIETON © T2 q Committee gave its Report and that resolution
1k I FZAl 5 Fgd 6 A5 was passed on to us.

r Frrarr AT 2 TR T2 qI7

W AEE § A v o 6w

T R ad@a f T wwar & 1w oA
' FIXT AR W1 ING HAAT FH FA-
, FIE TGO | WA TAE FEIT 9T TR
3 o w7 war 5 gar waaT a2 2
That is what we expect. gifas somw
TR WA FTH AT Wiz 6 A
WA &1 AET AT W ANT A
Trzd Al WA W FA67 ¥% 34 ¥ 502

A ufwgrsr ¥ S0 qUH A ¢ @rg 41 wiEn e e 9 fa

What would happen to thousands of
journalists who are working there? How does
el it become a direction? How does It become
arm-twisting, though in a subtle,
sophisticated manner?
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& gt F¢ {5 709 3w 1 997 517 aF
gwfgzall @ 6 v v9F 33 gy

When you say that you want debate on an
issue, you should be open to conviction. I
have been open to conviction.

SHRI VITHAL GADGIL: So have we
been.

St e HEO AT A m.;rf
g fF #w & o 57 471 1 37 i
T gedr Al F waAw @ 1 gl
tfir # 9§ arfafess 7df 2 A
AT g W9 WiEeET @ @ |
w5 wanr fs gw Falzr i &
N oTAA wrs AAlvw AE AT |
Joint Secretary had written a letter to
Samachar saying that such and such things
should be done and they should not be linked

up with the rates of subscription. I do not
think there is anything wrong.

SHRI VITHAL GADGIL; Does it not
imply that you take a decision to split them
into four.

SHRI LAL K. ADVANI:  Thig had

already been conveyed.
ELIRA R G

IA% T\ T ar Sl wEr
feaw aft #9 A7 AT A4
arq woAr 94§ 3 qer
gaar a7 Fasy 5 uo grie mrve W
gafpamg ¥ war  fzar svvTe Al
A%t w3rE % gaw AT o sa
faferh | gw A7 77 AMT A7 30 T
# ot ot wy FEA § 0w a0 gEfaa
HAT FAT FEd a7 To Hro mTo FI
weafEro war frar s 9w & fan
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waTfaE w9 7 97 39 ¥ T F4T)
afew gw A1 & sHHT F=ar, § |rgAn
g @ aw 7 aw g9 aww ¥ fA7 iy
WET BYE AT A7 AT Hew T AL
o Tar w21 £ faad are i § sfaeed
I see nothing wrong about it. It is a natural

and logical thing.

# g owrew & A ¥ Awma wfa-
THZ § ) 97 widf @ § Wiz
T A 7oA 3 Az gweer g wrd
fafas w1 & 0 gwrdr & wvare
41 % 1 3atag F wiaAr e daa
gur ar fainT wiw IEE AT A0
grEaEnafaT 4«8 a3z f5aer wraq
NIT 7 =07 707 944 g4 ary Faar ar,
agaerfa T gy Feat 41, 37 #1 74-
aenfy & fefm Fomr ar #7ifs w%
FMC O/ RATAT BT TN | WIGH
FAT ST A& DT ZAT 97 TATAAT H,
g 2= WA AT AL IA AITF & Z2T 41
uqa Far % g% 939 31 1 97 AEr
FA(, 47 wrew ¥ A qg fawga
A w40 @ #9ie qA g § fa
1290 qAraw W gAr & zaw fag
o fa=r moae A1 99 97 A wrEr a8y
TATT g0 | IefiE Fvar § W
o vl g & woer adr As
awn Fgits # waa g fs a9 %
F A7 W qewr7 A fSaa waw 3309
# vxfafaefza wiz afsafzr s
ot 7 214fy for 917 2w 424 damaa
Tl e % A0 FAMF FTOH T AT A
e & fw foma are ssifey
fafmazg & z7 wrifer & fafaess
¥ far sre W FEE AT ww A
g THA FETHEA 0GR OFTOHAT
TTEE FI W AT AT 7 Kr=w 2
IAFT ST /149 & 98 "t & wiata
L9 TT T ZHUTT | 971 TeaT HifaTore
2, sfaswdr 3 oz gaar Tgifee
fifrrr & amr o¢ & geme ar
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W% W FT HFAT | AT TAT GO
ar & wtaar § v d7 #Arew & a7
FIEETAA =T F47 gHT & ) A
=T g T ¥z aaw fogr & s

w5 7L 912 912 72 ¥ afew ag
1§ 2 fi Ot e femearT & wax
arz® T Tidr B St wfo
T8 @ 72 37 & M F wder F@r
7 fF o 37 FdvwT Z FAT AT AR
G ¥ 9q ¥ 77 wi o wAw fr oA
qIT FF FT FIE HIT AT AT AT RH
A q1A, TAFIT = HIL EW A9
fre T a@ T2 AFT &1 wa W
F e aff, w18 qard 7 v wrey
wtaar &1 €, 74 W a1 I g,
adfr #1¢ wagd aff, 37 77 v
A qF, &t oE waeqr F gw feer
awg Ay I7 92 faame w7 vy F
afss urw =t feafs & & awaar
fi mewre #1 o Trfaeg 41, o ATHIY
Fr sErEErd 41 37 d@ifa 41 "7
7z Afwa az ot f5 ag st fagfy dar
¢ weadl & Tmw § I faufa
37 w78 g4 feafq @m0 9F fefa
asdr 41, 9% ¥ g wgar 1 afew
faaet fasfa, Faar wrfea fasfe
zw ®1x § "rf I 9Fe FHT A8
ars |

SHRI V. B. RAJU: Will you allow me one
clarification? The Hon. Minister is mixing up
the press freedom with the break up of the
"Samachar". I would assure him that on the
question of the press freedom and on the
methods and approaches that the Minister and
the Government would adopt, the Congress
Party stands actually by him. There is no
question about it and there is no problem
about it
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ot 9t g wrEETn oW F)E
FAL & a1¢ & roedrgon § 7 & wawy
A, afew w90 7ff §idr =rfga |

{Interruption)

SHRI V. B. RAJU: He is actually trying to
do a thing which will give just the opposite
result. He is trying to break it up.

SHRI LAL K. ADVANI: This is also an
argument.

SHRI V. B. RAJU: He has assured us that
he is thinking that this matter should be
considered by the Press Commission. Now he
is breaking up the "Samachar" and handing it
over to the inefficient agencies which have
eaten away the capital and destroyed
everything. He is undoing something and
asking the press to do anything. What can the
press do?

SHRI LAL K. ADVANI: If I have to say
specifically, I would refer to the fact that as
early as 1954 the Press Commission had
recommended that a corporation should be set
up under a statute. From 1954 to 1975, 21
years had passed, but the Government in its'
wisdom, decided not to do it. May be,
tomorrow we may decide to do it. But, at the
moment, [ felt that rushing into that course of
action would not be proper, and, therefore, at
the moment, the Government has very
specifically said that its role, its purpose and
its function is limited and that is to set right
the aberrations.
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I. The Gresham and Craven of India
(Private) Limited (Acquisition and
Transfer of Undertakings) Bill, 1977
11. The Enemy Property (Amendment) Bill,
1977.

SECRETARY-GENERAL: Sir, I
haveto report to the House the



